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L CUmCKTFRfnavftio.JJ JULY 30, 1943y SEPARATE PAGING IS GIVEN TO THIS

part, IN ORDER1 TIUT it MAY EE filed as a separate compilationa PART IV
, Regulations, Orders, Notifications and Rules, of the Government of 

India, of the Government of Bihar, and of the High Court. 
Papers extracted from the Gazette of India and Provincial 

Gazettes. Orders of Commandants of Volunteers Corps 
commerce and labour department

NOTIFICATIONS 
The 21st July 1043

1*5232— Com.-16/43-C°rn.(C).—'The following notifiea- N°' d by the Government of India, Department of 
tions’^SpfJ are republished for general information.

| CoiuIlieL > By order of the Governor
1 ‘ W. W. DALZIEL

Secretary to Government

r

thelchodulewhich are cov^M "" Specified in Part 11 of 
by the Deputv Chief n by f ?Pecial llcence issued

of the SchedideSw|f,the descriPtions specified in Part III 
issued by the DeputvChitffC c^v'ered by a special licence 
appointed in this behalf h ^nt'f1°^er of Imports at Bombay

New Delhi, 29th May 1943 <***) a,n>' goods of the 'descriptions1 spedfiecTfn V -t rtf

No;.22T.T.C./43—For toe purposes of claus’e (a) 0f the Luecf /S"fhcdu,e "'hich are covered bv a special Licence notification of the Government of India in the Department A, ,r ,by ?" ImPort Trado Controller' appointed n Thit 
of Commerce, No. 56-I.T.C./41, dated the 23rdaS94? ' • > the Central Government ; appomted la thl3

J ZfiT oPh* DePai;fcment notification No. 57-’ ScheduleThie^ °f the, *»<sriptionS specified in the
t dated the 23id August 1941, the Central Govern- any officer sneciallv **°Xered b/. a ?Pecial licence issued by
i ment has been pleased to appoint ez officio the undermen- Government^ * ftuthonsed in this behalf by the Central 
f tioned officers as Import Trade Controllers - government.

1

Provided that nothing in these exceptions shall prejudice
(1) The Collector of Customs, Madras, for the Province of the application to any goods of any other prohibition or

I Madras. regulation affecting the import of goods that may he in
(2) The Deputy Chief Controller of Imports, Bombay, force at the time when such goods are imported,

for the Province of Bombay. SCHEDULE
; (3>. The Foreign Trade Controller, Calcutta, for the
Pi0Vinces 01 Bengal and Onssa. _ . 1934), specified against it in column (3) being the item which applies,

(4) The Collector of Customs, Karachi, for the Province wholly or in part, to the entry in column (2).] 
of Sind.

(5) All Collectors of Land Customs in Provinces other 
1 than those mentioned above, in respect of imports 
I land customs frontiers over which each such Collector has 
• jurisdiction.

r

PART I
(Applications for special licences to be directed to the Steel Import 

Controller)across
Item of First
Schedule to 
Indian Tariff 

Act, 1934

Serial
No. Name of articleImport Trade Control 

New Delhi, 1st July 1943 
No. '23-I.T.C./43—In exercise of the powers 

by sub-rule (3) of rule 84 of the Defence of India Rules, 
the Central Government is pleased to cancel the notifica­
tions of the Government of India in the Department of 
Commerce Nos. 25-I.T.C./40, dated the 31st December 1940, 

i- 56-I.T.C./41, dated the 23rd August 1941 and 22-1. T.C./42, 
i dated the 28th March 1942, and to prohibit the bringing 
j in*o British India by sea, land or air from any place outside 
India of any goods of the descriptions specified in the 
Schedule hereto annexed, except the following, namely:

{i) any goods imported by the Central Government for 
Defence purposes ;

{ii) any goods imported for transhipment 
re-export to, any country outside India, or 

through India by post, or redirected by post outside India 
without leaving the custody of the Postal Department;

(Hi) any goods imported by an individual, either as 
Passenger’s baggage or through the post, for the private 
a,id personal use of the importer ; .

{iv) goods of any description the importation of which is 
covered by an import licence issued in pursuance of the
Machine Tool Control Order, 1941 ;

fa) any goods imported by the Government of the United 
States of America either for the use of the American forces 
S Inclia, or for transit through India for the use of American 

°/c!es ln other countries ; .

Red by the Central Government; . .fl>Lu) any goods of the descriptions specified in hut 
. be Schedule which arc covered by » specie ‘

^ued by the Steel Import Controller or b> a 
Sal GP0J‘fc Cont'roller’ appointed in this behalf by the

(2) (3)conferred (!)
1 Calcium Molybdate, Molyte and other Molyb- 28 and 70(1) 

denum products.
2. Ferro-Tungsten
3 Ferro-Molybdenum
4 Ferro-Vanadium
5 Ferro-Titauium
6 Ferro-Phosphorus
7 Ferro-Columbium (also known as Ferro-Nio- 03 (1)

bium).
8 Ferro-Selenium
9 Ferro-Silicon 

10 Ferpo-Chromo
1L Refined ferro-manganese (all grades below 03(1)

3 per cent carbon).
12 Silico-Manganese
13 Silico-Spiegel
14 Ferro-Silicon-Zirconium

''lo / Iron or steel angle, channel, tee, fiat beam or 03 (2) 
joist, zod, trough and piling.

1G (a) Iron or steel rounds, rods, squares, haxa-') 
gons, and other sections and shapes (and j 
whether black or bright).

(6) High speed, alloy and carbon tool steel sec- | 03 (19),03 (20) 
tions, stainless and heat resisting steels. J and 03 (25).

17 Iron or steel pipes and tubes and fittings there- 03 (0), 03 (17)
for including valves. and 03 (18).

18 Iron or steel plates, medium plates, sole plates, 03 (7), 03 (19)
tern© plates, black plates, silver furnished and 03 (20). 
plates including cast iron plates.

19 Stool ingots and iron or steel, blooms, billets 03 (8)
and slabs excluding pieces of loss than 11 
inches square or thick.

20 Iron or steel structures, fabricated partially or 03 (9) and G3
wholly if made mainly or wholly of iron or (28). 
steol bars, sections, plates or sheets for the 
construction of buildings and colliery arches 
or pit props and parts thereof.

21 Steol tinplates and tinned sheets, including tin 03 (10).
taggers, and cuttings of such plates, sheets 
or taggers.

22 Iron and steol bolts, nuts, set screws, machine' 03 (12), 75 (l)
screws and machine studs. and 75 (5).

23 Iron arul steel hoops and strips .. 03(14)
24 Iron or steel rivets . . . . 03 (15)
25 Iron or steel nails and washers all sorts not 03 (10)

oLhorvviso spec ill • 1.

1
.. 03(1)
.. 03(1)
.. 03(1)
.. 03(1)
.. 03(1)

*• •f

■

.. 03(1)

.. 03(1)

.. 03(1)

to, or in bond 
in transit

.. 03(1)

.. 03(1)

.. 63(1)

H>3 (3), 03 (14)

(iz) f/ °vernment;bi Jjart’<r°ds an.y description other than those specified, 
jieenoo •tbo Schedule which arc covered by a special 
bj tiiis 1 jU°d by the Chief Controller of Imports appointed 

Jehalf by the Central Government;
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Item of First 
Schedule to 
Indian Tariff 

Act, 1934

Serial
No.Serial

No. Name of articleName of article

(3Tx

ancl 72 (.,

(2)(1)(3)(2)(1)
26 Iron or steel sheets, coated and uncoated, less 63 (20) and

than 3 millimetres including galvanised, 63 (28). 
lead-coated and eeliactite sheets.

27 Iron or steel rails, sleepers or fishplates for 63 (21), 63
railways and tramways. (22) and 63

Bearings
19 (1) Ball and roller bearings

(2) Taper bearings . .
• • 7.1
• ■ 75

Small tools and hand-tools
(23). 20 (1) Metal working tools

(2) Wood working tools :—
(i) Saws

(ii) Cutters
(3) The following Hand-tools :—

Blades, Hacksaw 
Cutters, glass 
Dressers, emery wheel 
Expanders, tube 
Files

•• 71. . 03 (22)
.. 63 (24)

2S Malleable iron rail clips
29 Iron or steel wire rope and wire strand
30 Iron or steel wire whether plain or barbed . . 63 (24) and

63 (25)
.. 63 (25)
.. 63 (28)
.. 63 (3) and

63 (25).
34 Iron or steel wire rods coated or uncoated .. 63 (3), 63 (25)

and 63 (28).
.. 63 (2S)

63 (16), 66
(25). 63 (28), 
70, 71, 72 (3) 
and 87.

71 u.'"i31 Iron or steel wire nails
32 Iron or steel electrodes coated . .
33 Iron or steel electrodes imcoated

Rasps
Saws35 Iron or steel wire, netting

36 Iron or steel wire chain link fencing, wire
mesh, wire staples (excluding machine 
staples) and boot and shoe gindery.

Precision and measuring tools 
21 The following precision and measuring tools:— 77

(1) Micrometres 
Universal Surface Gauges 
Vernier Height Gauges 
Vernier Depth Gauges 
Micrometer Depth Gauges 
Rule Depth Gauges 
Planer and Shaper Gauges 
Taper Parallel Gauges 
Screw pitch Gauges 
Fillot and Radius Gauges 
Feeler Gauges 
Thickness Gauge Stocks
Twist Drill and Machine Screw Tap 
Calliper and Wire Gauges 
Drill and Wire Gauges 

* Jobber’s Drill Gauges
Drill point and Depth Gauges
Rolling Mill Gauges
English Standard Wire Gauges
Dial Gauges
Dial Test Indicators
Lathe Test Indicator
Straight Edges
Indicator Attachments
Vernier Callipers
Universal Level Protractors
Protractors
Combination Sets
Stainless Steel Draftsman’s Protractors 
Gear-tooth Verniers 
Speed Indicators
Hardened and Ground Steel Parallels 
Die maker’s Squares 
Hardened steel Squares 
Combination Squares 
Universal Bevels 
Automatic Centre Pimches 
Combination Calliper and dividers 
Steel Rules 
Measuring Tapes

(2) Toolmaker’s buttons

.. , •• 63 (28)
steel castings, forgings, stampings, 63 (28) 

steel chains and forged steel balls.
39 Steel die blocks
40 Unmachined wrought iron and iron castings in 63 (28)

all forms.
41 Copper wrought
42 Copper scrap
43 Lead, wrought, the following articles, namely 67

pipes and tubes and sheets other than sheets 
for tea chests.

44 Zinc or spelter including zinc scrap, in all 68 and 68 (1)
forms excluding manufactures thereof. '

45 Tin block
46 Brass, bronze and similar alloys, wrought or in 70

the form of scrap, excluding chemical or 
imitation gold.

47 Copper, unwrought . .
48 Nickel, including nickel scrap, in all forms, 70 (1)

excluding manufactures thereof.
49 All alloys of copper, and scrap of such alloys 70 (1)

in all forms, excluding manufactures thereof.
50 Monel Metal
51 Tungsten Metal Powder and other Tungsten 70 (1)

products.
52 Molybdenum Metal Powder
53 Calciuni-Manganese-Silieon, and Calcium Sili- 70 (1) and 87,

cide.
54 Screw with gimlet points
55 Steel earth wire for hydro-electric installations 72 (3)
56 Fabricated iron and steel sheets imported for 74

the construction of coal tubs, and fabricated 
galvanised iron sheets for roofing railway 
wagons.

57 Iron or steel tyres, axles, wheels and buffers
for wagons and carriages, whether for rail­
ways or tramways ; and iron or steel rail­
way or tramway springs, whether laminated 
or coiled.

37 Shell steel
3S Iron or

. . 63 (28)

64
.. 64(1)

3
69

.. 70(1)

.. 70(1)

.. 70(1)

71

72 (3), 74, 74 
(1). 74 (3). 
75 and 75 (4)

71
PART II

(Applications for special licences to be directed to the Deputy Chief 
Controller of Imports, Calcutta)

Abrasives
22 Sand papers and glass papers
23 Valve grinding pastes and compounds
24 Grinding wheels and segments, abrasive grind- 72 (3)

ing helts, rolls and discs.
25 Carborundum, files, abrasive bricks, emery 87

powder emery grain, emery cloth, emery 
paper, abrasive grain and carborundum 
powder.

30
.. 32 (3)

Item of First 
Schedule to 
Indian Tariff 

Act, 1934

Serial
No. Name of article !

:
(2)(1) (3) !Crucibles

26 (1) Graphite crucibles for pit fired furnaces .
(2) Graphite crucibles for tilting furnaces .. 72 (c) alld
(3) Carborundum crucibles for pit fired fur- 87

naces. • ,},
(4) Carborundum crucibles for tilting fur- 72 (c) aD 

naces.

j1 Dry battery wax, red and black. .
2 Tea chests and parts and fittings thereof ex­

cluding aluminium tea chest finings and tea 
chests containing aluminium.

3 Raw Manilla Hemp (fibre) . . . . 46 (4)
4 Raw hemp excluding raw manilla hemp (fibre) 46 (4)
5 Raw Sisal fibre 
0 Aloe fibre
7 Sisal yarn
8 Packing—Engines and Boiler—all sorts not 58 (2)

otherwise specified.
Metals and manufactures thereof

9 Iron and Steel, and articles made thereof 63, 63 (1) to
excepting those covered by Parts I, IV and 63 (28).
V of this Schedule.

10 Manufactures of copper, excluding scrap .. 64
II-* German silver, including nickel silver
12 Aluminium circles, sheets and other manufae- 66

tures not otherwise specified.
13 Unwrought ingots, blocks and bars of alumini- 66 (1)

um.
14 Load sheets for tea chests .. _ 67 (1)
15 Zinc or spelter, manufactured, not otherwise 68

specified excluding scrap.
10 Manufactures of brass* bronze and similar 70 

alloys, not otherwise .specified, excluding 
Scrap and chemical or imitation gold.

17 Ail sorts of metals other than iron and steel 70 (1) 
and manufactures thereof, not otherwise 
specified excluding those mentioned in Parts 
I and IV of the Schedule.

IS Racks for withering of tea leaf ..

15 87
40 (3) 1

1
.

.
■ ■ 46 (5)
• • 46 (5)
. . 53

:Belting
■■ 33<3) Bd'-27 Belt cement

28 Belting for machinery, all sorts, including 50 (3)
belt laces and belt fasteners.

a

•;SiMachinery
29 Power driven road rollers and tractors, and 72 (#)

component parts thereof. (3)« j
30 Diesel engines of all types, and* component 72 (a) a

parts thereof. (3)- ji-j
31 Petrol and Kerosene engines of all types (ex- 72 (#) a

eluding automobile units) and component 
parts thereof. ^

Motors and generators of any type or design, 72 (&) I 
and component parts thereof. J3)-

33 Pneumatic plants consisting of prime-movers 72 (o)
and auxiliary equipment. ,, fl

34 Power driven pumps, and component parts 72 (
thereof excluding trailer pumps. r-iwf)

35 Manual operated pumps and component parts 7~ (
thereof excluding stirrup pumps.

36 The following articles of machinery not being
specified in the machine Tool Control Order,
1941, or otherwise specified in this schedule 
when required for jute industry, hemp 
industrytea industry, iron and steel produc­
tion, worts, electric supply undertakings,

and
f

. . 65 (3).

32

1
!

.. 71(6)
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Schedule to 
Indian Tariff 

Act, 1934

Name of article■ial SerialSc! Item of First 
Schedule to 

Indian Tariff 
Act, 1934

>?o. No.
Name of article(2)

(3); lil (i)mines and quarries, agriculture, road makina
and haulage

m Prime-movers, boilers, loeomotivo engines 7-> t \
(1) and tonders for tno same portable onlines * 

(including fire engines), and other ma ' 
chines in which the prime-mover is not 
separable from the operative parts ;

/■7) Machines and sets of machines to bo work- 
1 'ed by electric, steam, water, fire or other 

power, not being manual or animal labo 
. or which before being brought into use 

require to be fixed with reference to other 
moving parts ;

13) Apparatus and appliances not to bo opera- 
1 ted by manual or animal labour, which are 

designed for use in an industrial system as 
parts indispensable for its operation and 
havo been given for that purpose some 
special shape or quality which would not 
be essential for their use for any other 
purpose ;

(4) Control gear (other than electric), self- 72 (d)
acting or otherwise, and transmission gear " v '
(other than electric) designed for use with 
any machinery above specified, including 
driving chains, but excluding driving 
ropes not made of cotton and belting.

(5) Component parts, as defined in Import 72 (31 
Tariff Item No. 72 (3), of machinery speci­
fied in clauses (1), (2), (3) and (4) above 
excluding those covered by Serial No. 68 
of Part V of this Schedule.

(6) Machines or parts of machines to be work- 72 (6) 
ed by manual or animal labour, not other­
wise specified, and any machines (except 
such as are designed to be used exclusively 
in industrial processes) which require for 
their operation less than one quarter of 
one brake horse-power excluding type­
writers and sewing machines and parts 
thereof.

.37 The following textile machinery and apparatus 72 (1) 
by whatever power operated when required 
for jute and hemp Textiles Industries name­
ly, liealds ; heald cords and heald knitting 
needles ; reads and shuttles ; wrap and weft 
preparation machinery and looms ; bobbins 
and pirns ; dobbies ; jacquard machines ; 
jacquard harness linen cords; jacquard 
cards ; punching plates for jacquard cards ; 
wraping mills; multiple box sleys ; solid 
border sleys ; tape sleys ; swivel sleys ; tape 
looms ; wool carding machines; wool spin­
ning machines ; hosiery machinery ; coir 
mat shearing machines ; coir fibre willowing 
machines ; heald knitting machines ; dobby 
cards ; lattices and lags for dobbies ; wood­
en winders ; silk looms ; silk tlirowing and 
reeling machines; cotton yarn reeling 
machines ; sizing machines ; doubling ma­
chines ; silk twisting machines ; cone wind­
ing machines ; piano card cutting machines; 
harness .building frames ; card lacing frames; 
drawing and denting hooks ; sewing thread 
balls making machines ; cumbli finishing 
machinery ; hank boilers ; cotton carding 
and spinning machines; mail eyes, lingoes, 
comber boards and comber board frames, 
take-up motions, temples and pickers; 
piking bands; picking sticks; printing 
machines; roller cloth; clearer cloth; 
sizing flannel; and roller skins.

Electrical goods Q
8 Electric insulations, including presspahn paper . 45, 73 and 87 

which falls under Item No. 45 of the First 
oq Schedule to the Indian Tariff Act, 1934.

Electrical instruments and accessories exclud- / 3 
an *,nS air-raid sirens. ,0, n„A -o

Cable accessories .. • • " h*
42 £?ndujfc accessories . . . • • ■ no L\

Electric control gear and electric transmission /-l / 
gear.

Eare hard drawn electrolytic copper wires and t’2 (e) 
cables, and other electrical wires and cables,

con-

___ (21 (3)
couivakS °f'^.metals of not more than
mcTurW ?°ndIUCtlVlfcy and lin° insulators, 

eluding aLso cleats, connectors loading in
tubca „nd th° like, of typo, and sizes such
i-hn i °rd,nar,|y usetl in connection with 
pno transmission of 
industrial power for other than 

purpose, and the fittings thereof 
excluding electrical earthenware and 

46 Thl rC? a,n- othorw|se, specified.
Ihe foll°w|ng electrical instruments, appara- 73 (2) 

tus and appliances namely telegraphic 
telephonic instruments, apparatus and 
appliances not otherwise specified, flash 
igbts, carbons, condensors, and bell appara­

tus, and switch boards designed for uSe in 
circuits of less than ten

72 (6)
but

ur,

and

72 (c)

amperes and at a
pressure not exceeding 250 volts ; also 
mulators and batteries.

4/ Electrical earthenware 
following namely :—

„ Insulators, Shackle, Sinclair, Cordeaus or 
pin-type, not otherwise specified—

(i) Fitted
(ii) Not fitted

(6) Two way cleats
(c) Spacing insulators
(d) Ceiling roses—

(i) Fitted
(ii) Not fitted

{e) Joint box cut-out—
(i) Fitted 

{ii) Not fitted
48 Rubber insulated copper wires and cables 73 (6) 

no coro of which, other than one specially 
designed as a pilot core, has a sectional area 
of less than one eightieth part of a square 
inch, whether made with any additional 
insulating or covering material or not.

occu-

and procelain, the 73 (5)

PART HI

(Applications for special licences to be directed to the Deputy Chief 
. Controller of Imports, Bombay)

Item of Firet 
Schedule to 
Indian Tariff 

Act, 1934

Serial
No. Name of articlo

(2)(1) (3)
1 Dyes derived from coal tar, and coal tar 30 (1)

derivatives, used in any dyeing process.
2 Cotton raw
3 Cotton ropes and bandings

.. 46 (3)
50 (4) and 53

4 The following articles of machinery, not being 
specified in the Machine Tool Control Order,
1941 or not otherwise specified in this 
Schodule when required for textile industries 
other than jute and hemp :—

(1) Prime-movers, boilers, locomotive engines 72 (a) 
and tenders for the same, portable engines 
(including fire engines), and other 
machines in which the prime-mover is not 
separable from the operative parts ;

(2) Machines and sets of machines to be work- 72 (b) 
ed by electric, steam, water, fire or other 
power, not being manual or animal labour,
or which before being brought into use 
required to be fixed with reference to 
other moving parts ;

(3) Apparatus and appliances not to be opera- 72 (c)
ted by manual or animal labour, which 

designed for use in an industrial sys­
tem as parts indispensable for its opera­
tion and havo been given for that purpose 
some special shape or quality which would 
not be essential for their uso for any 
.other purpose ;

(4) Control gear (other than, electric), self- 72 (d) 
acting or otherwise, and transmission gear 
(other than electric) designed for use with

y machinery above specified, including 
driving chains, but excluding driving 

not made of cotton and belting.

are

43

an
"•insulated or not, and poles, troughs, 

duits and insulators designed as parts ot a 
44 transmission system and the fittings thereon

thtriCffans* tabl° and ceilinS’ and parts 6 
The following electrical instruments apparatus 

an(I appliances excluding automatic blac 
out control switches, namely :— , ;

Electrical Control Gear and Transmission Oeai 
namely, switches (excluding switch boards 
Aises and current braking devices ol an 
8ort'S and description designed for use m 
circuits of less than ton amperes and at 
Pressure not exceeding 250 volts : ami regu­
lators for uao with motors designed to cou.‘ 
suine less than 187 vatts ; bare or insulated 
copper wires and cables, any one coro ° 
wbloh, not being one specially designed as a 
Pilot core, has a sectional area of less than 
one eightieth part of a square inch, and wirts

ropes
(5) Component parts, as defined in Item 72 (3) 

No. 72 (3) of the First Schedule to the 
Indian Tariff Act, 1931 of Machinery 
specified in clauses (1), (2), (3) and (4) 
above, but ex- eluding those covered by 
Serial No. 68 of Part V of this Schedule.

73 (1)

(6) Machines or parts of machines to bo work- 
V ed by manual or animal labour not other­

wise specified and any machines (except 
8Uch as are designed to be used exclusive­
ly in industrial processes) which require 
for their operation less than one-quurter 
of one-brake horse-power excluding typo- 

and sewing machines and parts 
thereof and those articles that are covered 
by Machine Tool Control Order.

72 (6)

writers
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!Item of First 
Schedule to 
Indian Tariff 
Act, 1931

Serial
No.Serial

No.
Name of articleName of article

(2)ID(3)12)(1) 1*)41 Hops
42 Fodder, bran and pollards
43 Wattle extract
44 Wattle bark
45 Barks for tanning, excluding wattle bark 
4G Cutch and.gunibier, all sorts
47 Olibanum and frankincense

5 The following textile machinery and apparatus 
by whatever power operated when required 
for textile industries other than jute and hemp 
namely :— ...

healds, heald cords and he a Id kiuiUmg 7i (1) 
needles, reeds and shuttles, warp waft pre­
paration machinery and looms : bobbins 
and pirns ; dobbies : jacquard machines; 
jacquard ; harness linen cords : jacquard 
cards; punching plates for jacquard 
cards : warping mills, multiple box slays ; 
solid border "sleys ; tape slays; swivel 
sleys ; tape looms: wool carding machines, 
wool spinning machines ; hosiery mclii- 
nery, coir mat shearing machines ; coir 
fibre willowing machines ; heald knitting 
machines ; dobby cards ; lattices and lags 
for (lobbies,: wooden winders ; silk looms ; 
silk throwing and reeling machines ; cot­
ton yarn reeling machines : sizing ma­
chines : doubling machines : silk twisting 
machines ; cone winding machines ; 
pianos card cutting machines ; harness 
building frames; card lacing frames ; 
drawing and denting hooks; sewing 
thread balls mailing machines; cumbli 
finishing machinery ; hank boiler ; cotton 
carding and spinning machines; mail 
eyes lingoes, comber boards and comber 
board frames ; take up motions, temples 
and pickers; picking bands, picking 
sticks, printing machines; roller cloth, 
clearer cloth ; sizing flannel; and roller 
skins.

G Knitting machines (and parts thereof) to bo 72 (10) 
worked by manual labour or which require 
for their operation less than one-quarter of 
one-brake horse-power.

' ' <4):: Jtl6»
}*») 
3 U)

• • 13
48 Gum, arabic .. • • • • 13
49 Gum, Benjamin (ras and cowrie) and Dammor 13

(including unrefined batu) and rosin. •
50 Stick or seed lac .. . . pg
51 Opium . . •. • • • • 13 ft
52 Cinchona bark .. . . * - 13 (7\
53 Canes and rattans .. . . - ■ 14
54 Stearin© . . .. .. • • 15
55 All sorts of animal fats, not otherwise specified 15

excluding stearine.
56 Wax, all sorts not.otherwise specified, exclud- 15

ing paraffin wax and dry battery wax, red 
and black.

57 Greases, all sorts not otherwise specified, ex- 15
eluding mineral grease and petroleum jellies.

58 Lard, not camied or bottled
59 Beeswax 
GO Tallow

• • 15 (1)
‘ ‘ (2)

• • 15 (3)G1 Vegetable non-essential oils not otherwise 15 (6) 
specified. v

• • 15 (7)
63 The following vegetable non-essential oils, 15 (7) 

namely, groundnut and linseed.
G4 All sorts of animal oils not otherwise specified 15( 8)
65 Canned or bottled bacon, ham or lard
66 Fish, canned
67 Isinglass caimed or bottled
68 Sugar, excluding confectionery ..
69 Molasses
70 Confectionery
71 Sugar-candy
7-2 Cocoa and chocolate other than confectionery 18
73 Biscuits and cakes
74 Milk foods for infants
75 Vegetable product, jams, jellies, pickles, chut- 20

nies, sauces and condiments, canned or 
bottled.

62 Coconut oil

16
16(1) 

.. 16 (2) 
17
17 (1) 
17 (2) 
17 (3)

19PART IV
(Applications for special licences to be directed to an Import Trade 

Controller)
19

Item of First 
Schedule to 

.Indian Tariff 
Act, 1934

76 Fruit juices
77 Fruits and vegetables, canned or bottled 
7S Camied or bottled provisions, not otherwise 21

specified. ^
79 Provisions and oilman’s stores and groceries 21 (1) 

all sorts not otherwise specified.
SO All sorts of food not otherwise specified
81 All sorts of drink not otherwise specified 22
82 Ale, beer,, porter, cider and other fermented 22 (2)

liquors.
83 Wines

20(1) 
20 (2)Serial

No. Name of article

(2)(1) (3)
1 Animals, living, all sorts
2 Bacon and ham, not canned or bottled
3 Fish not otherwise specified
4 Fish, salted, wet
5 Fish, salted, dry
6 Fish, unsalted, dry
7 Fishmaws, including singally and sozille and 3 (4)

sharkfins.
8 Butter, cheese and ghee
9 Powdered milk contorting not less than 18 per 4 (1)

cent cream intended for infant feeding.
10 Milk, condensed or preserved, including milk 4(1)

cream, not otherwise specified.
11 Coral, unprepared
12 Cowries . .
13 Shells
14 Ivory unmanufactured
15 Plants, living, not otherwise specified
16 Rubber stumps
17 Potatoes
18 Vegetables, all sorts excluding potatoes, fresh, 7

dried, 3alted or preserved, not otherwise 
specified.

19 Coconuts
20 Cashew nuts
21 Fruits, all sorts, excluding coconuts and cash- 8

ewnuts fresh, dried, salted or preserved, not 
otherwise specified.

22 Currants . .
23 Coffee not otherwise specified
24 Coffee, canned or bottled
25 Tea
26 The following spices, whether ground

ground namely :—
Cardamoms, cassia, cinnamom and pepper

27 Cloves, all sorts, whether ground or unground 9 (3)
28 Nutmegs
29 The following unground spices namely :—

Chillies, ginger and mace
30 Betelnuts
31 Vanilla beans
32 Grain, not otherwise specified including broken 10

grain but excluding flour.
33 Flour, not otherwise specified
34 Sago flour
35 Sago, tapioca and tapioca flour . .
36 Vegetable seeds
37 Seeds, all sort s not otherwise specified, exclud- 12

ing vegetable seeds.
38 Copra or coconut kernel
39 Oilseeds, non-essential, all sorts not otherwise

specified, excluding copra or coconut 
kernel.

40 Rubber seeds

1 .. 21 (2)2
3
3 (1)
3 (2) .. 22 (3) and
3 (3) (4),

54 Brandy, gin and whisky
55 Spirits excluding essences containing spirit 22 (4)

used for the manufacture of bevorages not 
otherwise specified in tliis Schedule.

86 Proprietary and patent medicines containing 22 (5)
spirit.

87 Drugs and medicines, excluding proprietary 22 (5)
and patent medicines,, containing spirit.

8S Perfumed spirits
89 Bitters and rum ■ ...
90 Denatured spirit
91 Vinegar in casks
92 Oilcakes ..
93 Tobacco manufactured not otherwise speci- 24

fied.
94 Cigars ...
95 Cigarettes
96 Tobacco unmanufactured
97 China clay
98 Salt

(2)*
99 The following building and engineering mate- 25 (3)

rails, namely, Chalk, lime and clay.
100 Cement not otherwise specified . . " .. 25 (-1)
101 Portland cement excluding White Portland 25 (5)

■ Cement.
. . 25 (V j

.. 22 (4)
4

5
5 (1) . . 22 (5)

. . 22 (5)
22(0) 

. . 22 (7)

5 (1)
5 (2)
6
6 (1) 237

24 (1) 
24 (2) 
24 (3) 

. . 25

.. 25 (1)

. . 8

. . 8
edi

\

• • so) 
.. 9
.. 9(1)
•• 9(2)

or un- 102 Stone prepared as for road metalling . .
103 Marble and stone not otherwise specified .. 25 O'
104 Coal, coke and patent fuel . . ' 27
105 Mineral oil, not including in Item No. 27 (4) or 27 (5)

item No. 27 (6) of the First Schedule to the 
Indian Tariff Act, 1934, which is suitablo for 

as an illuminant in wick lamps.
106 Mineral oil :—

(a) which lias its flashing point at or above 
two hundred degrees of Fahrenheit’s ther­
mometer, and is ordinarily used for the 
batching of jute or other fibres ;

(b) which has its flashing point at or above . 
hundred and fifty degrees of Fahren­

heit’s thermometer, is not suitable for use 
as an illuminant in wick lamps, and is such 
as is not ordinarily used except as fuel or’

,, f°r some sanitary or hygienic purposes.
1 )l Proprietary and patent medicines ••

Mercury amalgams and compounds and pro- 
parations thereof excluding anti-fouling 
compositions.

9( 3)

.. 9 (3)

.. 9(4)

.. 9 (5)

. . 9(6)
use

27(7)" \
!

.. 11 

.. 11(2) 
- • 11 (3) one12

•• 12(2) 
12 (2). 28

luS
.. 12 (3)
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Name of articleini SerialSet Item of First 
Schedule to 

Indian Tariff 
Act, 1934

>ro-
Name of article(2)

U)and medicines all sorts not otherwise •>« 
qnocifiod in this Schedule.

r-hoinicals falling under items Nos. 28, 28 ((>) oa .JO 
0 °8 (7) and 28 (8) of tho First Schedule to 28

tho Indian Tariff Act 1934, and Dru^ and (?)’ 28 (8)* 
medicines falling under itom No. 28 (8) of 
that Schedule, m packings upto and inclu­
sive of 28 lb. for goods in substance,' and up 
to and inclusive of one Winchester quart 
for goods in liquid, but excluding articles 
specified in any other serial of this Schedule.

Saccharine (except in tablets) and such other 
substances as the Central Government may 
by notification in tho Official Gazette’ 
declare to bo of a like nature or use to
Saccharine.

Saccharine tablets
13 Alkaloids of opium and their derivatives ]'

1 ' Alkaloids extracted from Cinchona Bark in­
cluding quinine and aLkaloids derived from 
other sources which are chemically identcial 
with alkaloids extracted from cinchona 
bark.

115 Toilet requisites not otherwise specified
116 Cinematograph films, not exposed
117 Cinematograph films, exposed . .
118 Paints, colours and painters’ materials, all 30

sorts, not otherwise specified, including 
paints solutions and compositions contain­
ing dangerous petroleum within the 
ing of the .Indian Petroleum Act, 1934 but 
excluding aluminium powder and paint, 
and sandpapers and glass papers; if packed 

• ready for retail sale.
119 Paints, colours and painters’ materials, the 30 (2)

following, namely :—
(a) Red lead, genuine dry, genuine moist and 

reduced moist.
(6) White lead, genuine dry

(c) Zinc white, genuine dry
(d) Paints, other sorts, coloured, moist, if 

packed ready for retail sale.
120 Paints, colours and painter’s materials, the 30 (3)

following, namely :—
(a) Red lead, reduced dry
(b) White lead, genuine moist, and reduced

dry or moist.
(c) Zinc white, genuine moist
(d) Zinc white, reduced dry or moist, if packed 

ready for retail sale.
121 The following paints, colours and painters’ 30 (4)

materials, namely, barytes, turpentine tur­
pentine substitute, and varnish not contain­
ing dangerous petroleum within the 
ing of the Indian Petroleum Act, 1934, if 
packed ready for retail sale.

122 Plumbago and graphite
123 Printers’ ink
124 Lead pencils
125 Slate pencils
126 Pino oil ..
127 Natural essential oils, all sorts not other 31

specified, excluding pine oil.
128 Tho following natural essential oils, namely, 31 (1) 

citronella, cinnamon, and cinnamon lpaf.
The fallowing natural essential oils, namely, 31 (-) 

almond, bergamot, gajupatti, camphor, 
clove, eucalyptus, lavender, lemon, ottorose,

•• 31(3)
!31 Camphor . . .. .. 31 (4)
132 Perfumery not otherwise specified • • 31 (5)
i o, S°aP not otherwise specified • • • • /1 \
34 Soap, toilet .. • • * 82 J

Soap, household and laundry • • ** ii LJ
136 Polishes and compositions, excluding valve 3- (3) 

grinding pastes and compounds, and bolt

£1 Canrf:. ... ,- 32(4)
loo klue, nob otherwise specified • • *' m
Idn 2lue> clarified, liquid • • ' ’ .,4 /.?(
140 -Fireworks specially prepared as danger or 34 (-)
I4.1 ^.s^ress lights for the use of ships. 34 f3)
1,: fireworks, not otherwise specified •• }.[
I42 Matches, undipped splints and veneers • • 34 t )
144 xr*des an<4 skiQS not otherwise specified • • ^ .j.

Skived or dressed. 36 ,2)
148 ThXrrgi^refmanufactu.es, namely, 37 

saddlery, harness, trunks and bags.
Uft If afcl,or cloth including artificial leather •

Manufactures of leather not otherwise p 
fied.

J Fur skins, dressed 
151 Rubbo 
102

Drug3. (2)109 (3)
PandnallPcoftff fxclucUng poster and storeo 44(1) 

oannr ?d p*p0M’ bub including art
calP^A Whlch contain no mechani-
wood nnlPlllp 0P “ Which fche ^chanical 
Zfh PfiuP arn°unts to less than 70 
or the fibro content.
SSW* a11 ®orts» nofc otherwise speci- 44 (2) 

contain mechanical wood pulp ' '
thn pk nob ^0SS bbaa 70 per cent of
ranm. pontent, excluding white printing 
paper which woighs not less than 40 gram”

, „ _ TT1Aa P.0r square metre. b
loJ Paper, including poster 

coated

, no

per cent
158

28 (9)111

and stereo and all 44 (3) 
papers except art papers, all sorts, 

otherwise specified, excluding cigarette 
paper and packing and wrapping 

Packing and wrapping paper .
Ibl Pasteboard, millboard, card board and straw- 

board all sorts.

not
• 28 (10) 

28 (11) 
28 (12)

112 paper.160 44 (3) 
44 (4)

162 Trade catalogues and advertising circulars 44 (5)
ico r» irnPorteci by packet, book or parcel post.lo4 Taper money

• _ Newspapers, old, in bags and balos
16o Steel pens
166 Duplicating stencils ..
167 Fountain pens and parts thereof
168 Articles made of paper and papier mache ; 45

stationery including drawing and copy, 
books, labels, advertising circulars, sheet or 
card almanacs and calendars, Christmas,
Easter and other cards, including cards in 
booklet forms : including also waste paper 
but excluding steel pens, duplicating sten­
cils, fountain pons and parts thereof, 
presspahn paper rubber bands, erasers 
and stamps and rubber hand rollers for 
cyclostyling, and paper and stationery 
otherwise specified.

169 Standard technical books or books of reference 45 (1)
concerning law and legal practice, or for 
use in connection with medical practice, 
scientific research or industrial processes.

170 Books, printed, including covers for printed 45 (i)
books, maps, charts and plans, proofs, 
music manuscripts, and illustrations' spe­
cially made for binding in books, bub exclud­
ing books falling under Serial No. 169 of this 
Part of this Schedule.

114

. . 44 (6)

.. 44(7)

. . 45

. . 45

• 16428(14) 
.. 29 

29(1)
45

raean-

% 171 Prints, engravings, and pictures (including 45 (2)
photographs and picture postcards) on 
paper or card board.

172 Silk raw (excluding silk waste and noils) and 46
silk cocoons.

173 Silk waste and noils
174 Textile materials, the following :—

Raw flax, jute and all other unmanufactured
textile materials, not otherwise specified.

175 Silk yarn including thrown silk warps and 47
yarn spun from silk waste or noils, but 
excluding sewing thread.

176 Silk sowing thread ..
177 Artificial silk yam and thread 
17S Hand knitting wool
179 Cotton thread other than sewing or darning 47 (5)

thread.
180 Cotton^twist and yam
181 Cottori!,sewing thread
182 Cotton darning thread
183 Twist and yarn of flax or jute . .
184 Fabrics, not otherwise specified, containing 48

more than 90 per cent of silk, including such 
fabrics embroidered with artificial silk.

185 Fabrics not otherwise specified containing 48 (1) 
than 90 per cent of artificial silk.

186 Khaki, air blue, barathoa and other woollen 48 (2) 
fabrics, not otherwise specified, suitable for 
making uniforms and containing more than 
90 per cent of wool, excluding felt and 
fabric made of shoddy or waste wool.

Woollen fabrics, not otherwise specified con- 48 (2) 
tabling more than 90 per cent of wool, ex­
cluding felt and fabrics made of shoddy or 
waste wool, and the fabrics specified in 
Serial No. 186 of this Part of this Schedule.

Cotton fabrics not otherwise specified, con- 48 (3) 
taming more than 90 por cent of cotton :—

(а) Grey piece goods (excluding bordered groy 
chadars, dhtifcies. saris and scarves).

(б) Printed pieeegoocls and printed fabrics.
(c) Cotton" pieeegoocls and fabrics not other­

wise specified.
Fabrics, not otherwise specified, containing 48 (4) 

than 10 per cent and not more than 
cont silk.

.. 46(1)
46 (4)

mean-

. . 30(5)

. . 30 (6)

. . 30(7) ,

.. 30 (8)
.. 47(1)
.. 47(2)

47(4)

31

.. 47(6)

.. 47(6)

. . 47 (6)
47(7)

129

133 more

187138

188

189. 37(1)
37 (1)

147 more 
90 per

Fabrics, not otherwise specified, containing 48 (5) 
not more than 10 per cent silk but more 
than 10 per cent and not more than 90 per 
cent artificial silk.

Khaki, air blue, barathea and other fabrics. 48 (6) 
not otherwise specified, suitable for making 
uniforms and containing not more than 10 
per cent silk or 10 per cent artificial silk, 
but containing more than 10 per cent but 
not more than 90 per cent wool.

190. . 38
. . 39
.. 40(1)

160 r, raw
Furniture and cabinotwaro not otherwise 40(2)

<*>-40 (3>
^r^L^rrirothenvisespecmcd .. 4. 
JHimituro of wickerwork or bamboo 
Writing paper

191
153

154
l5r,
166
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Serial
No.

Serial
No. Name of articleName of article

(2)(3) (1)(2)(1)
227 Second-hand boots and shoes, other than 

those containing rubber.
22S Boots and shoes, not being second-hand, other 

than those containing rubber.
229 Uppers for boots, and shoes unless entirely

made of leather.
230 Hats, caps, bonnets and. hatters' ware, not 55

otherwise specified.
231 Fittings for umbrellas, parasols and siuishados 55
232 Parasols and sunshades
233 Umbrellas
234 Articles made of stone or marble
235 Asbestos manufactures, not otherwise

fied.
236 Tiles other than glass, earthenware or por- 59

celain tiles.
237 Firebricks
238 Building and engineering materials, all sorts, 59

not of iron, steel or wood not otherwise 
specified, excluding tiles other than glass, 
earthenware or porcelain tiles, and firebricks 
not being component parts of any article 
included in item No. 72 or No. 74 (2) of the 
First Schedule to the Indian Tariff Act,
1934.

239. Earthenware, all sorts not otherwise specified 59 (2)
240 China and porcelain, all sorts not otherwise 59 (2)

specified.
241 Earthenware pipes and sanitaryware . . 59 (3)
242 Tiles of eathenware and procelain .. 59 (4)
243 Domestic earthenware, china and porcelain, 59 (5)

the following, namely : tea cups, coffee cups, 
saucers for use with tea cups or coffee cups, 
teapots, sugar-bowls, jugs having a capacity 
of over 10 ozs., and plates over 5£ inches 
in diameter.

102 Fabrics, not otherwise specified, containing 48 (6) 
not more than 10 per cent silk or 10 per 
cent artificial silk but containing more than 
10 per cent but not more than 90 per cent 
wool, excluding fabrics specified in Serial 
No. 191 of this Part of this Schedule.

193 Fabrics, 1101 otherwise specified, containing 4$ (7) 
not more than 10 per cent silk or 10 per cent 
artificial silk or 10 per cent wool but con­
taining more than 50 per cent and not more 
than 90 per cent cotton.

Fabrics, not otherwise specified, containing 4S (S) 
not more than 10 per cent silk or 10 per 
cent artificial silk or 10 per cent wool or 50 
per cent cotton.

195 The following cotton fabrics, namely : Sateens 48(9)
including Italians of sateen weave, velvets 
and velveteens and embroidered all-overs.

196 Fabrics containing gold or silver thread
197 Textile manufactures, the following articles 49

when made wholly or mainly of any of the 
fabrics specified in item No. 48 (3) (b) of the 
First Schedule to the Indian Tariff Act,
1934 :—Bed sheets, bed spreads, holster 
cases, counterpanes, table cloths, tray 
cloths, bed covers, table covers, dusters 
glass-cloths, handkerchiefs, napkins, pillow 
cases, pillow slips, scarves, shirts, shawls, 
cotton sacks, towels, umbrella coverings.

19S Textile manufactures, being the articles 49 
specified in Serial No. 197 of this Part of 
this Schedule, but being made wholly or 
mainly of fabrics specified in item No. 4S 
(3) (cf of the First Schedule to the Indian 
Tariff Act, 1934.

199 Textile manufactures, being the articles speci- 49
fied in Serial No. 197 of this Part of this 
Schedule, but being made wholly or mainly 
of anv of the fabrics specified in items Nos.
48, 48 (1), 48 (3) (a), 48 (4), 43Tb), 48 (7),
4S (9) or 48 (10) of the First Schedule to the ■*
Indian Tariff Act, 1934.

200 Fents, being bona fide remnants of piecegoods 49 (1) (a)
or other fabrics of materials liable to duty 
under item No. 48 (3) of the First Schedule 
to the Indian Tariff Act, 1934, not exceed­
ing 4 yards in length.

51 (2) 2

• ■ 50
• • 56 (l)
■•58

speci- 58 (1)
194

• - 59

. . 48(10)

244 Sheet arid plate glass
245 Glass tableware excluding glass tumblers . . 60
246 Glass tumblers
247 Glass bottles and phials 
24S Glass and glassware not otherwise specified, 60

and lacquered ware.
249 Glass globes and chimneys for lamps and 60 (1)

lanterns. _
250 Electric bulbs for torches

. . 60

.. 60

.. 60

.. 60 (2)
251 Electric lighting bulbs, excluding electric 60 (2)

bulbs for torches.
252 Glass bangles, glass beads and false pearls .. 60 (3)
253 Precious stones, unset and imported uncut, 61

excluding diamonds in all forms.
254 Pearls, unset
255 Precious stones, unset and imported cut . . 61(1)
256 Silver plate and silver manufactures, all sorts 61 (4)

not otherwise specified.
257 Silver thread and wire (including so-called gold 61 (5)

thread and wire mainly made of silver) and 
silver leaf including also imitation gold and 
silver thread and wire, lametta and metallic 
spangles and articles of a like nature, of 
whatever metal made.

258 Gold plate, gold leaf and gold manufactures, 61 (6)
all sorts not otherwise specified.

259 Gold or gold-plated pen nibs
260 Articles, other than cutlery and surgical 61 (8)

instruments, plated with gold or silver.
261 Cutlery plated with gold or silver
262 Jewellery and Jewels
263 Empty drums and barrels returned by steam- 63 (2S)

ship companies to oil companies in India.
264 Enamelled ironware, the following, namely : 63 (29)

signboards and the following articles of 
domestic holloware, namely : basins, bowls, 
dishes, plates and thalas, including rice- 
cups, rice-bowls and rice-plates.

265 Chemical or imitation gold known by any
name such as New Gold ”, “ Star Gold ”,
“ Orient Gold ”, etc.

266 Mercury
267 Domestic hardware and stoves made of alumi- 71

ilium.

201 Fents, being bona fide remnants of piecegoods 49 (1) (6)
or other fabrics of materials liable to duty 
under item No. 48, 4S (1), 48 (4) or 48 (5) of 
the First Schedule to the Indian Tariff Act,
1934. not. exceeding 2s yards in length.

202 Fents. being bona fide remnants of piecegoods 49 (1) (c)
or other fabrics of materials other than those 
specified in Serial Nos. 200 and 201 of this 
Part of this Schedule, not exceeding 4 yards 
in length.

203 Ribbons ..

.. 61

.. 49 (2)
204 Blankets and rugs (other than floor rugs) ex- 49 (3)

eluding blankets and rugs made .wholly 
mainly from artificial silk.

205 Woollen carpets, floor rugs, ruffle cloth, shawl 49 (4)
cloth, shawls and loliis.

206 Manufactures of wool, not otherwise speci- 49 (4)
fied, including felt, but excluding those 
specified in Serial No. 205 of this Part of 
this Schedule.

207 Cotton braids or cords, the following, namely : 49 (5)
ghoonsis and muktakesis.

208 Jute manufactures not otherwise specified . . 50
209 Second-hand or used gunny bags or cloth made 50 (1)

of jute.
210 Hemp manufactures
211 Oil cloth and floor cloth
212 Mates and mattings not otherwise specified
213 Coir fibre, coir yarn and coir mats and matting 50(8)
214 Socks and stockings made wholly or mainly 51

from silk or artificial silk.
215 Woollen hosiery and woollen knitted apparel, 51(1)

that is to say, all hosiers'- and knitted apparel 
containing not less than 15 per cent of wopl 
by weight.

216 Cotton knitted apparel, including apparel 51 (2)
made of cotton interlocking material, cotton 
undervests, knitted or woven, and cotton 
socks and stockings.

217 Cotton knitted fabric
218 Lace and embroidery
219 Officials uniforms as worn on duty by officers 52

of the armed‘forces of the British Empire 
and of the United States of America.

220 Second-hand clothing
221 Waterproofed clothing r
222 Haberdashery, millinery and drapery
223 Apparel and hosiery not otherwise specified
224 Uniforms and accoutrements pertaining there- 52 (2) 

to. imported by a public servant for his 
personal use.

Insignia and Badges of Official British and 52 (3) 
Foreign Orders.

Textile manufactures not otherwise specified, 53 
* excluding sisal yarn, delivery hose for trailer 

pumps, hose made of canvas impregnated 
with rubber, and colt on bandings.

.. 61 (7)

:. 61 (9)
. . 61(10)

. . 50 (2)

. . 50 (5)
50 (7) 70 and |

S

70(1)

26S Domestic hardware and stoves not made of 71 
aluminium.

269 Enamelled ironware not otherwise specified
270 Garden tools
271 Metal lamps and parts of lamps made of 71

aluminium.
272 Metal lamps and parts of lamps, not made 71

of aluminium.
273 Incandescent mantles
274 Zip fasteners
275 Hardware, ironmongery and tools, all sorts, I1

not otherwise specified in this Schedule, 
excluding machine tools, and agricultural 
implements. .

'276 Buckets of tin or galvanised iron .. 71 (U
277 .Safety razor blades .. .. .. J1 j'j
278 Cutlery, all sorts not otherwise specified, ex- 71

eluding safety razor blades. n ,,,
279 Metal furniture and cabinotware . ■ 71
280 Printing type . . . . 71 Ej
281 The following printing materials, namely : 71 \J>

loads brass rules, wooden and metal quoins, 
shooting sticks and galleys and metal furni­
ture.

71
. . 71

[

!. . 51 (3)
. . 52

s
i

52 t
I

225

'22 6
:
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Name of article Serial
No.

ial Item of First 
Schedule to 
Indian Tariff 

Act, 1934

set
>To-

Name of article(2)
(3) U)(it raa cylinders when imported filled with gas 

& Sts of mats when imported as advertising 
^ material in connection with exposed films ° 

j , nomestic refrigerators 
f & Typewriters ribbons

Typewrit ers and parts thereof, excluding type- 72 (fij

pomcsiic sewing machines, complete

(2) (3)72
(c) Gunstocks and breech blocks 
cl) Revolver cylinders
C LinuUdin- skeieton and waster)

breech bolts and their heads, cockin*
(f) £ &nrd °C'k8 for rnuzzle loading arms! 
' f°c ™ddn8’ loading, or closing

cartridges for rifled 
\(J) Machines for 

arms.
315 The followi"

( stores : - 
(a) Arms forming part of the regular equip, 

mont of a commissioned or gazetted officer 
in Mis Majesty’s Service entitled to wear 
diplomatic, military, naval, Royal Air 
force or police uniform.

(o) A revolver and

?S3

285

• • 72 (6) and 72 arms.
capping cartridges for rifled

2S7
(10).parts of sewing machines, whether domestic 

or industrial.
g Wireless reception instruments and 

ratus. .
Componenfc Par^s °* wLreless reception instru- 73 (4) 

ments and apparatus, including all electric 
valves, amplifiers and loudspeakers which 
are net specially designed for purposes other 
than wireless reception or are not original 
parts of ancl imported along with instru­
ments or apparatus so designed.

Motor vans and motor lorries imported 
plete.

*>92 Motor cars including taxi cabs .. 75 (1)
993 Articles (other than rubber tyres and tubes 75 (1) 

and iron ancl steel bolts and nuts for motor 
cars) adapted for use as parts and accessories 
of motor cars, including taxi cabs.

294 Motor cycles and motor scooters .. 75 (2)
295 Articles (other than rubber types' aud tubes) 75 (2)

adapted for use as parts ancl accessories of 
motor cycles and motor scooters, except 
such articles as are also adapted for use as 
parts and accessories of motor cars.

296 Motor omnibuses ; chassis of motor omnibuses, 75(3)
motor vans and motor lorries.

297 Parts of mechanically propelled vehicles and 75 (3)
accessories not otherwise specified, exclud­
ing rubber tyres and tubes and such parts 
and accessories of motor vehicles included 
in item No. 75 (3) of the First Schedule to 
the Indian Tariff Act, 1934, as are also 
adapted for use as parts and accessories of 
motor cars.

"2 (6) and 72288
! arm8» ammunition and military 80 (3)GO).

appa- 73 (4)

290

an automatic pistol and 
ammunition for such revolver and pistol 
upto a maximum of 100 rounds per revol­
ver or pistol, (i) when accompanying a 
commissioned officer of His Majesty’s 
regular forces, or of the Indiun Auxiliary 
Force or the Indian Territorial Force 
gazetted police officer, or (n) certified by 
the commandant of the corps to which 
such officer belongs, or, in the case of an 
officer not attached to any corps, by the 
officer commanding the' station or district 
in which such officer is serving or, in 
the case of a police officer by an 
Inspector-General or Commissioner of 
Police, to be imported by the officer for 
the purpose of his equipment.

(c) Swords for presentation as army or volun­
teer prizes.

(cZ) Arms, ammunition and military stores 
imported with the sanction of the Central 
Government for the use of any portion of 
the military forces of a State in India 
being a unit notified in pursuance of the 
First Schedule to the Indian Extradition

com- 75291

or a

)

Act, 1903.
(e) Morris tubes and patent ammunition 

imported by officers commanding British 
and Indian regiments or volunteer corps 
for the instruction of thoir men.

298 Carriages and carts which are not mechani- 75 (4)
cally propelled, not otherwise specified.

299 Parts and accessories of carriages and carts 75 (4)
which are not mechanically propelled, not 
otherwise specified ; excluding rubber tyres 
and tubes, and articles specified in Part I 
of this Schedule.

300 Cycles (other than motor cycles) imported ' 75 (5)
entire or in sections.

301 Parts and accessories of cycles (other than 75(5)
motor cycles) excluding rubber tyres and 
tubes, and iron steel bolts and nuts adapted 
for use on cycles.

302 X-ray films . . .. 77
303 Photographic negatives and printing paper, ' 77

excluding X-ray films.
304 Slides when imported as advertising material 77 

in connection with exposed films.
Photographic instruments, apparatus and 77 

appliances, other than cinema, all sorts not 
otherwise specified.

306 Instruments, apparatus and appliances, ini- 77 (1) 
parted bj’ a passenger as part of his personal 
baggage and in actual use him in the 
exercise of his profession or calling.

?07 Artificial teeth
Clocks and watches and parts thereof 
Talking machines and parts thereof and re- 79 

sin cords for talking machines.
Musical instruments and parts thereof, all ‘ J 

on ^ sorts not otherwise specified.
Percussion caps .. ■* • •
Savo where otherwise specified, all articles. bU 

which are arms or parts of arms within the 
meaning of the Indian Arms Act, 1878 (ex­
cluding springs used for air guns), all tools 
used for cleaning or putting together the 
samo, all machines for making. k>ad*ng, 
closing or capping cartridges for arms other 
than rifle arms and all other sorts of ammu­
nition. and military stores and any articles 
which the Central Government may, by 
Notification in the Official Gazette, declare 
to be ammunition or military stores for 110 
purposo of tho Indian Tariff Act, 1934, ex- 
eluding porcussion caps, 

subject to tho exemptions specified
No. 80 (3) of tho First Schedule to the Indian 
Tariff Act, 1934—Firearms, including g 
and airguns, gas and air rifles and gas an 
aii' pistols, not otherwise specified,

. excluding parts and accessories thcreoi.
Subject to°tho exemptions specified m item 80 (-) 

30 (3) of tho First Schedule to tho India 
Tariff Act, 1934:—

(w) Barrels, whether single or
firearms, including gas and airguns, fT 
and air rifles, and gas and air pistols, 
otherwise spoeifiod. . rnr

(0) Mainsprings and magazine spring
firearms, including gas guns, gas rifles and 
gas pistols.

316 Ornamental arms of an obsolete pattern 80 (4)
possessing • only an antiquarian value; 
masonic and theatrical and fancy dress 
swords, provided they are virtually useless 
for offensive or defensive purposes; and 
dahs intended exclusively for domestic, 
agricultural and industrial purposes.

317 Cartridge cases filled and empty
318 Coral, prepared '
319 Ivory, manufactured, nob otherwise specified 82(1)
320 Bangles and beads, not otherwise specified .. =-'82 (2)
321 Paint and varnish brushes .. 83
322 Toilet brushes .. • * S3
323 Brooms . . • • ■ • .. S3
324 Brushes all sorts excluding paint and varnish 83

brushes, toilet brushes and brooms.
325 Toys, games, playing cards and requisits 84

for games and sports, bird shot, toy 
air guns and air pistols for the time being 
excluded in any part of British India from 
tho operation of all the prohibitations and 
directions contained in the Indian Arms Act,
1878, and bows and arrows; excluding 
rubber balls, balloons and toys.

326 Buttons, moral • ■ • .
327 .Smokers’ requisites made of alumunum .. bo (1)
328 Smokers’requisites—Pipes .. • • 85 (1)

Smokers'requisites excluding those made of So (1)
aluminium, tobacco, matches, and pipes. .

33O Prints, engravings and pictures (including 80 
photographs and picture post cards), not 
otherwise specified. ...

Art, works of, not otherwise specified . * 00 1
332 Specimens, models and wall diagrams Ulus- 80 (3) 

trative of natural science, and medals and 
antique coins, imported for instructional

SI
.. S2

305
cannons,

.. 77(3)

. . 78308 .. 85
309

329

331

333 Specimens, models and wall diagrams lllus- bb (3) 
trative of natural science, and medals and 
antique coins, not imported for instructional
purposes.

334 Postage stamps,
335 Brake fluid
336 Buttons, other than metal
337 t!mpby gelatine capsules • ■
338* Leather, artificial, manufactures ot ~
339 Synfchotic stones • •
340 Zip fasti oners with eellulqul teeth

• 80(4) 
. 87
. 87
. 87
. 87

whether used or unused
#

313 in item SO (1)
87
87
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(1)
- 1 Pulse

2 Wheat
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1;Item of First 

Schedule to 
Indian Tariff 

Act, 1931

Serial
No.

Serial
No. Name of articleName of article

(2)(3) (1)(2)(1) a36 Paints, colours and painters’ materials, the
following, namely :—

(a) Red lead, reduced dry
(b) White lend, genuine moist, and reduced

dry or moist.
(c) Zinc white, genuine moist
(d) Ziuc white, reduced dry or moist 

if not packed ready for retail sale.
37 The following paints, colours and painters’ 3q

materials, namely: barytes, turpentine, ' 
turpentine substitute, and varnish not 
containing dangerous petroleum within the 
meaning of the Indian Petroleum Act, 1934. 
if not packed ready for retail sale.

33 Gunpowder for cannons, rifles, guns, pistols 34 
and sporting purposes.

39 .Explosives, namely : blasting gunpowder, 34 n,
blasting gelatine, blasting dynamite, blast- '
ing robUrito, blasting .tonite, and all other 
sorts, including • detenators and blasting 
fuze.

40 Manures, all sorts, including animal bones 35
and the following chemical manures :—
Basic slag, nitrate of ammonia, nitrate of 

soda, muriate of potash, sulphate of am­
monia, sulphate of potash, kainit, salts, 
carbolime, urea, nitrate of lime, calcium 
cyanamide, ammonium phosphates, 
mineral phosphates and mineral supor- 

’ posphates-.
41 Rubber tyres and tubes and other manufac- 39 (i)

tures of rubber,’ not otherwise specified, 
excluding apparel and boots and shoes.

42 Wood and timber, all. sorts, not otherwise 40
specified, including all sorts of ornamental 
wood.

.. 11(1) 

.. 11(4)
3 Wheat flour
4 Starch and farina
5 Chromosol S. F.. Dhromalinc and other 13

Chrome compounds and used for dyeing or 
tanning (excluding barium, lead and 
chromates).

6 Dyeing and tanning substances, all sorts, not 13
otherwise specified, excluding wattle extract 
and the articles specified in serial No. 5 of 
this' Part of this Schedule.

7 Gums, resins and lac. all sorts not otherwise 13 (3)
specified, excluding oilbanum and frankin­
cense.

8 Mineral greases, petroleum jellies, and paraffin 15
wax.

9 Cod liver oil
10 Fish oil including whale oil not otherwise 15 (4)

specified excluding cod liver oil.
11 Fish oil and whale oil, hardened and hydro- 15 (5)

geuated.
12 Farinaceous and patent foods, canned or 19

bottled, excluding milk foods for infants.
13 Essences containing spirit used for the 22 (4)

manufacture of beverages.
14 Metallic ore3, all sorts except ochres and 26

.other pigment ores.
15 Asphalt ..
16 Pitch and tar
17 All sorts of mineral oils not otherwise specified 27(3)
18 Kerosene ; also any mineral oil other than 27 (4)

kerosene and motor spirit which has its 
flashing point below one hundred degrees of 
Fahrenheit’s thermometer *by Abel’s close 
test.

19 Motor spirit
20 Lubricating oil. that is, oil. such as is not 27 (8)

ordinarily used for any purpose other than 
lubrication, excluding any mineral oil 
which has its flashing point below two 
hundred degrees of the Fahrenheit’s thermo­
meter by abel’s close test.

21 Chromium sulphate, chromium chloride and 28
other chrome compounds excluding barium 
chromates.

22 Chemicals in packings exceeding 28 lb. for 28
chemicals in substance and one Winchester 
quart for chemicals in liquid and not falling 
under any other serial of this Schedule.

23 Bleacliing paste and bleaching powder
24 Coppers, green (ferrous sulphate)
25 Sulphur
26 Soda ash, including calcined natural soda 2S (4) 

and manufactured sesqui-carbonates.
27 Heavy chemicals, the following, namely :—

Magnesium chloride.
28 The following chemicals, namely :—

(а) Alum (amonia alum, potash alum and 
soda alum).

(б) Magnesium sulphate or hydrated magne­
sium sulphate.

in packings exceeding 28 lb. for chemicals 
in substance and one Winchester quart 
for chemicals in liquid.

29 The following Chemicals, namely : cadmium 28 (7)
sulphide, cobalt oxide, - liquid gold for 
glass making, selenium, and uranium oxide, 
in packings exceeding 28 lb. for chemicals 
in substance and one Winchester quart for 
chemicals in liquid.

30 Potassium bichromate, sodium bichromate 28 (8)
and chromic acid.

31 The following chemicals, drugs and medicines, 28(8)
namely : acetic, carbolic, citric, hydro­
chloric, nitric, oxalic, sulphuric, tartaric 
and any other acids excluding chromic acid, 
anhydrous ammonia, naphthalene, potas­
sium chlorate, potassium cyanide and other 
potassium compounds, bicarbonate of soda, 
borax, sodium cyanide, sodium silicate, 
arsenic, calcium carbide, glycerine, lead 
magnesium and zinc compounds not other­
wise specified, aloes, asafootida, cocaine, 
sarsaparilla and storax, in packings exceed­
ing 28 lb. for goods in substance and one 
Winchester quart for goods in liquid.

32 Anti-plague serum
33 Aluminium powder and paint

3P (3)

ZU1C

. . 15 (4)

.. 27(1)

.. 27 (2)

3
. . 27 (6)

43 Wood pulp . . 43
44 Printing paper, white, which contains ineeh- 44 (2)

anical wood pulp amounting to not less 
than 70 per cent of the fibre content and 
which weighs not less than 40 grammes por 
square metre.

45 Cigarette paper . . . . . . 44 (3)
46 Rubber bands, erasers and stamps and rubber 45

hand rollers for cyclostyling.
47 Wool, raw, and wool tops
48 - Woollen yarn not otherwise specified
49 Woollen yarn for waving and knitting wool, 47 (4)

excluding hanckknitting wool.
50 Yarn (excluding cotton yarn) such as is 47 (S)

ordinarily, used for the manufacture of 
belting for machinery.

51 Cordage, rope and twine of vegetable fibre 50 (6)
other than jute and cotton, not. otherwise 
specified.

52 Apparel containing rubber
53 Silk or artificial silk goods used or required 52 (ty

for medical purposes, namely : silk or 
artificial silk ligatures ; elastic silk or 
artificial silk hosiery, elbow pieces, thigh 
pieces, knee caps, leggins, socks, anklets, 
stocking, suspensory bandages, silk or 
artificial silk abdominal belts, silk or 
artificial silk web catheter tubes, and oiled 
silk or artificial silk.

54 Delivery hose for trailer pumps . .
55 Hose made of canvas impregnated with 53

rubber.
56 Rags and other paper-making materials 53 (1)

excluding wood pulp.
57 Boots and shoes containing rubber
58 Buildings and engineering bricks
59 Covered crucibles for glass-making
60 Bort and industrial diamonds

. . 46 (2)

.47 (3)
.. 28(1) 
. . 2S (2) 
. . 28 (3)

28 (5) 

28 (6)
. . 52

. . 53

!

i
61 Diamonds unset and imported uncut, oxclud- 61

ing bort and industrial diamonds.
62 Steel helmets
63 The following articles of builder’s hardware— 71

hinges, locks and bolts.
64 The following hardware, ironmongery and

tools, namely : agricultural implements not 
otherwise specified, and prunning knives.

65 The following articles of machinery not being
specified in the Machine Tool Control Order,

63 (28)

71 (1)

■

.. 28(13)
. . 30 1941 or otherwise specified, in this Schedule 

except when required for the textile industries, 
tea 'industry, iron and steel production works, 
electric supply undertakings, mines and 
quarries, agriculture, road making find 
haulage :—

(1) Prime-movers, boilers, locomotive engines 
and tenders for the same, portable engines 
(including fire engines), and other machi- 
ines in which the prime-mover is not 
separable from the operative parts ;

(2) Machines and sets of machines to be 
worked by electric, steam, water, fire 
or other power, not being manual or 
animal labour, or which before being 
brought into use required to be fixed 
with reference to other moving parts ;

34 Paints, colours and painters’ materials, not 30 
packed ready for retail sale, ull sorts not 
otherwise specified, including paints, solu­
tions and compositions containing danger­
ous petroleum within the meaning of the 
Indian Petroleum Act, 1934, but excluding 
aluminium powder and paint and sand­
papers and glass papers.0

3o Paints, colours and painters’ materials, the 30 (2) 
- following

(a) Red lead, genuine dry, genuine moist 
and reduced moist.

(b) White lead, genuine dry 
Zinc white, genuine dry

other sorts, coloured, moist 
dv for retail sale.

)

72 (<*> [

72 (M

(c)(cl) Paints, 
if not packed rea
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T mratus and appliances, not bo to
(3) Apl ratcd by manual or animal labour,

' °P®. h aro designed for use in an indus-
'V il system as parts indisponsible for 
- ‘ operation and have been given for that 

.rooso somo Special shape or quality 
Pl.l.Ph would not bo essential for 
"lo for anv othor purpose ; 

n ntrol gear (other than electric), scLf-
(4) COt;nrr or otherwise, and transmission 

110 (other than electric) clcsignod for 
£c with any of the machinery abovo 
onccihcd, including driving chains, but

./.lndin" driving ropes not made of
cotton and belting;

romponent parts, as defined in item 
(a) No 72 (3) of the First Schedule to the 

T«riian Tariff Act, 1934, of machinery 
specified in clauses (1), (2), (3) and (4)
Lv0 . but excluding those which are 

covered by Serial No. G8 of this part of 
this Schedule ;

,r\ Machines or parts of machines to bo 72 (6) 
D * rorked by manual or animal labour, not 

otherwise specified, and any machines 
(except such as aro designed to be used 
exclusively in industrial processes) which 
required for their operation less than 
one quarter of one-brake horse-power 
excluding typewriters and sewing mach- 
ines and parts thereof.

06 Automatie blackout control switches

(1)
72 (c) (*) (3)

un< . bu"°<:k gear, ploughs, cultivators, 
soariners, harrows, clod-crushers, seed- 
drills, hay-tedders, hay presses, potato- 
diggers, latex spouts, spraying machines, 
powder-blowers, whito-ant extreminating 
machines, beet pullers, broadcast seeders, 
corn pickers, com shelters, culti-packers, 
drag scrapors, stalk cutters, huskers and 
shredders, potato planters, lime sowers, 
manure spreaders, listers, soil gradders, 

v and rakes ; also agricultural tractors, also 
component parts of these implements, 
machines or tractors, provided that they 
can be readily, fitted into their proper 
places in the implements ; machines or 
tractors for which they are imported, 
and that they cannot ordinarily be used 
for purposes unconnected with agriculture.

75 The following dairy and poultry farming 
appliances, namely :—The cream separa- , 
tors, milking machines, milk sterlizing or 
pasteurizing plant, milk aerating and cool­
ing apparatus, churns, butter dryers, butter 
workers, milk-bottle fillers and cappers, 
apparatus specially designed for testing milk 
and other dairy products, and incubators, 
also componont parts of these appliances,

' provided that they can be readily fitted 
into their proper places in the appliances 
for which they are imported, and that 
they cannot ordinarily be used for other 
than dairy and poultry farming purposes.

76 Industrial sewing machines
77 Air-Raid Sirens
78 Electrical instruments, apparatus and appli- 73

ances, not otherwise specified in this 
Schedule, excluding telegraphic and tele­
phone. _

79 Electro-medical apparatus . . • •
80 Telegraphic instruments and apparatus and 73 (3)

parts thereof imported by_ or under the 
orders of Railway Administration.

SI Coal tubs, tipping wagons and the like

9

their

72 (d)

72 (3)

> ■ ■ 72 (d) and 73
(I).

G7 Printing and Lithographic material, namely : 72 (2)
presses, lithographic plates, composing 
sticks, chases, imposing tables, lithographic 
stones, stereo-blocks, wood blocks, half­
tone blocks, electro-type blocks, process 
blocks and highly polished copper or zinc 
sheets specially prepared for making 
process blocks, roller moulds, roller frames 
and stocks, roller composition, litho­
graphic nap rollers, standing screw and 
hot presses, perforating machines, gold 
blocking presses, galley presses, proof 
presses, arming presses, copper plate 
printing presses, rolling presses, ruling 
machines, ruling pen making machines, 
lead cutters, rule cutters,- slug cutters, 
type casting machines, type setting and 

' casting machines, paper in v rolls with 
side perforations to be used after further 
performation for type-casting, rule bending 
uiaghines, rule mitreing machines, bronzing 
machines, stereotyping apparatus,, paper 
folding machines, paging machines but 
excluding ink and paper and sets of mats 
when imported as advertising material in 
connection with exposed films.

68 Rubber blankets for printing presses, rubber 72 (3)
hoses and hosepipes and rubber washers 
for boilers.

69 Component parts not otherwise specified in 72 (3) 
this Schedule of machinery, as defined in 
items Nos. 72, 72 (1) and 72 (2) of the 
First Schedule to the Indian Tariff Act,
1934, namely, such parts onty as 
essential for the working of the machine 
or apparatus and have been given for that 
purpose some special shape or quality 
which would not be essontial for their 
use for any other purpose ; and excluding 
articles covered by the Machine lool 
Control Order. 1941.

Provided that articles which do not satisly 
this condition shall also bo deemed to bo 
component parts of the machine toc which 
they belong if they are essontial to its 
operation and are imported with it in 
such quantities as may appear to the 
Collector of Customs to be reasonable.

Passenger lifts and componont parts and l*/
"l o accessories thereof. //»\
72 MtZoTandntmponeirra^ « 72(0,

meaning machines or parts of machines 
to be worked by manual or animal lahoui, 
and any machinos (excluding such as 
designed to be used exclusively in industri 
processes) which require for their oporano 
loss than one-quartor of one-brako 
power, not otherwise specified in tms 
Schedule, and excluding articles covered oy 

7 the Maehino Tool Control Order, m
73 Water-lifts, sugar-mills, sugar centrifuges 7-(7) 

sugar pug-mills, oil-presses, anc P 
thereof, when constructed so tha 
can bo worked by manual 01 a 
power and pans for boiling sugar-cai 
juice.

. . 72 (10)
73 and 77

con- 74
veyances designed for use of light rail 
track, if adapted to be worked by manual 
or animal labour and if made mainly 
of iron or steel; and component parts 
thereof made of iron or steel excluding 
article specified in Part I of this Schedule.

S2 Tramcars and component parts and acces- 74 (1) 
sories thereof excluding articles specified 
in Part I of this Schedule.

83 Railway materials for permanent-way and 74 (2) 
rolling stock, namely : sleepers, other than 
iron and steel and fastenings thereof; 
bearing plates, chairs, interlocking appa­
ratus, brake-gear, shunting skids, couplings 
and springs, signals, turntables, weigh­
bridges, carriages, wagon$ traversers, rail 
removers, scooters, trollies; trucks; also 
cranes, water-cranes and water-tanks when 
imported by or under the orders of a railway 
administration :

Provided that for the purpose of this entry 
” railway ” means a line of railway subject 
to the provisions of the Indian Railways 
Act, 1890, and includes a railway con­
structed in a .State in India and also 
such tramways as the Central Govern­
ment may, by notification in the Official 
Gazette specially include therein.

Provided also that articles of machinery 
as defined in item No. 72 or No. 72 (3) 
of the First Schedule to the Indian Tariff 
Act, 1934, shall not be deemed to be 
included hereunder.

S4 Rubber fittings being component parts of 74 (3) 
railway carriages.

85 Component parts (other than rubber fittings 74 (3) 
being componont parts of railway carriages 
and articles specified in part I of this 
Schedule) of Railway Materials ; as defined 
in item No. 74 (2) of the First Schedule 
to tho Indian Tariff Act, 1934, namely : 
such parts only as essential for tire working 
of railways and have been given for that 
purpose somo special shape op quality 
which would not bo essential for their use 
for any othor purpose :

Provided that articles which do not satisfy 
this condition shall also be deemed to bo 

nponent parts of the railway material to 
which they belong, if they are essential 
to its operation and are imported with 
it in such quantities as may appear to 
the Collector of Customs to bo reasonable.

SG Conveyances not otherwise specified and 75 
and accessories thereof

are -

70

are

coi

component parts 
excluding articles specified in Part 1 of this 
Schodulo.

na flowing agricultural implements, 72 (8) 
,‘oerV ly : winnowers, threshers, mowing and 
Vato ^ roaohines, binding machines 
out,* see(I and corn crushers,

0la» root-cutters, ensilage-cutters,

aeroplane parts, aeroplane 7674 The S7 Aeroplanes,
engines, aeroplane engine parts and rubber 
tyres and tubes used exclusively for aero­
planes.

, elo- 
chaff-
liorso
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New Delhi, 1st July 1913 
No. 24-I.T.C./43—For the purposes of clause 

the notification of the Government of India in the t?u) h 
ment of Commerce, No. 23-I.T.C./43, dated the 
1943 and in the supersession of that Department 
tion. No. 50-I.T.C./41, dated the 20th July 1941, the c£K 
Government is pleased to appoint until further 
Sir Guthrie Russell, Director General, Munitions p, ^ 
tion in the Department of Supply to be Steel 
Controller and Mr. J. R. Walton and Mr. S. M. tr % 
to be Deputy Steel Import Controllers.

Serial
No. Name of article

(3)(2)a)
. manufactured articles and materials used The appropri’ 
in aircraft construction, and books, draw- ate item, 

illustrations and any
SS All

ings. diagrams,
other technical publications imported for 
the purpose of maintenance, repair and 
overhaul of aircraft, aero-engines and 
their instruments and equipment.

Provided that nothing falling under this 
description shall be deemed to fall under 
any other serial of this Schedule.

$9 Ships and other vessels for inland and harbour 
navig^ion. including steamers, launches, 
boats and barges imported entire or in 
sections :

Provided that articles of machinery as 
defined in item No. 72 of No. 72 (3) of 
the First Schedule to the Indian Tariff 
Act, 1934. shall, when separately, imported, 
not be deemed to be included hereunder.

90 Light ships
91 Furniture tackle and apparel, not otherwise 76 (3)

described for steam-sailing, rowing and 
■other vessels.

92 Instruments, apparatus and appliances other 77
than electrical, including einomatographie 
but excluding articles otherwise specified in 
this Schedule and those falling under the 
Machine Tools Control Order, 1941.

93 Optical, scientific, philosophical and surgical 77 (2)
instruments, apparatus and appliances not 
made of rubber.

94 Optical, scientific, philosophical and surgical 77 (2)
instruments. apparatus and appliances 
made of rubber.

95 Rubber balls, balloons and toys. .
96 Art, the following works of:—(1) Statuary 86 (2)

and pictures intended to be put up for 
the public benefit in a public place, and 
(2) memorials of a public character inten­
ded io be put up in a public place, including 
the materials used,-or to be used in their 
constructions, whether worked or not.

97 Artificial horn manufactured from rennet S7

K. K
New Delhi, 1st July 7913

No. 25-I.T.C./43—For the purposes of clause c 
the notification of the Government of India in the Jv* 
ment of Commerce, No. 23-LT C./43, dated the lst^1 
1943, and in supersession of that Department notifio 
No. 5S-I.T.C./41, dated the 23rd August 1941 an?0- 
32-I.T.C./42, dated the 6th June 1942, the Central Q ^ 
ment is pleased to appoint Mr. Ram Chandra C.I.E \r>i?rN 
I.C.S., as. Chief Controller of Imports (Address : Comm I 
Department, New Delhi). . ^

76 (1)

.. 76(2)

New Delhi, 1st July 1943
No. 26-I.T.C./43—For the purposes of clause (*) 

the notification of the Government of India in the DerL 
ment of Commerce, No. 23-I.T.C./43, dated the 1st J^. 
1943, the Central Government is pleased to appoint Mr. D.jj 
El win, O.B.E., I.C.S., as the Deputy Chief Controlle 
Imports, Calcutta.

*

New Delhi, 1st July 1943
No. 27-I.T.C./43—:For the purposes of clause (zi) ^ 

the notification of the Government of India in the Depart 
ment of Commerce, No. 23-I.T.C./43, dated the 1st Ju! 
1943, the Central Government is pleased to appoint Mr.f 
C. Chaudhuri, I.C.S., as the Deputy Chief Controller g 
Imports, Bombay.

S

.. 84

New Delhi, 1st July 1943
No. 28-I.T.C./43—For the purposes of clause (xii) 

the notification of the Government of India in the Depan; 
ment of Commerce, No. 23-LT.C./43, dated the 1st Jul 
1943, and in supersession of that Department notificatic: 
No-. 22-I.T.C./43, dated the 29th May 1943, the Centr:; 
Government is pleased to appoint ex officio the underme: 
tioned officers as Import Trade Controllers :—

(1) The Controller of Customs, Madras, for the Proving 
of Madras.

(2) The Deputy Chief Controller of Imports, Bombay, fc 
the Province of Bombay.

(3) The Foreign Trade Controller, Calcutta, for tli 
provinces of Bengal and Orissa.

(4) The Collector of Customs, Karachi, for the Provine 
of Sind.

(5) All Collectoi‘3 of .Land Customs in provinces, otbrjl
than those mentioned above, in respect of imports across 
land customs frontiers over which each such. Collector 
jurisdiction. (

casein.
98 Asbestos, raw
99 Bort

100 Celluloid
101 Cellulose acetate sheet and moulding powders 87
102 Ccesol*formaldehyde moulding powders .. 87
103 Curled rope hair . . . . 87
104 Diamonds, industrial, in all forms, including 87

diamond powder.
105 Fibre boards, hardboards, insulating boards, 87

and plywood, excluding vulcanised fibre
sheets.

106 Gas black, thermatomic black, acetylene 87
black, and carbon black.

107 Glass substitutes
10S Glucose, all sorts
109 Micarta sheets
110 Nickel catalyst
111 Phenol-formaldehyde moulding powders .. 87
112 Phenol-formaldehyde resinous sheets, tubes. 87
, rods and other materials.
113 Perspex (methyl mathacrylate) ..
114 Pyrotechnic aluminium powder . .
115 Stereo flongs
116 Synthetic resins in the manufacture of which 87

formaldehyde, phenol, cresol or urea, is
used.

117 Textile printing dyes
11S Urea-formaldehyde moulding powders
J 19 Vulcanised fibre in sheets, rods and tubes .. 87
120 Wooden battery separators
121 Window glass channels
122 All articles not otherwise specified in this The appropri-

Schedule, except the following, namely :— ate item.
(a) Silver bullion and silver sheets and 

plates which have undergone no process 
of-- manufacture subsequent to rolling 
falling under item No. 01 (2) of the 
First Schedule to the Indian Tariff Act,
1934.

(b) Gold bullion and gold sheets and plates
which have -undergone no process of 
manufacture subsequent to rolling fall­
ing under item No. 61 (3) of the First 
Schedule to the Indian Tariff Act, 1934.

(c) Current coin of the Government of India
falling under item No. 62 of the First 
Schedule to the Indian Tariff Act, 1934.

(d) Silver coin not otherwise specified falling 
under item No. 62 (1; of the First Sche­
dule to the Indian Tariff Ac t, 1934.

Gold coin falling under item No. 62 (2) 
of the First Schedule to the Indian Tariff 
Act, 1934.

.. 87
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New Delhi, 1st July 1943
No. 29-I.T.C./43—The following Open General Licence 

issued by the Central Government under the notific^T 
of the Government of India in the Department of b°.j 
merce No. 23-I.T.C./43, dated the 1st July 1943, an<D.£ 
supersession of Open General Licences Nos. I, II, D*» J- 
V, VII and XI issued in pursuance of that Depart111 j 
notifications No. 25-I.T.C./40, dated the 31st DeceflM 
1940, No. 56-I.T.C./41, dated the 23rd August 1941 
No. 22-I.T.C./42, dated the 28th March 1942 and pubg^,j 
with the notifications of that Department No. 59-LTL*'hL 
dated the 23rd August 1941, No. 60-I.T.C./41, dated..* 
23rd August 1941, No. 46-LT.C./42, dated the 5th Septc^ K 
1942, No. 61-I.T.C./42, dated the 21st November 1 ft 
No. 8-I.T.C./43, dated the 27th February 194 
No. 10-I.T.C./43, dated the 20th March 1943 are 
for general information :—

9
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IMPORT TRADE CONTROL
Open General Licence No. I 

In pursuance of Commerce Department Notification^ 
23-I.T.C./43, dated the 1st July 1943, the Central 
ment gives general permission to all persons t0 eCjti: 
until further notice from Ceylon any of the goods »i 
in the Schedule to the said notification (not 
previously imported into Ceylon from Canada, -^e' 
land or a place outside the British Empire), excep °

\
(Si

> A



THE ORISSAIV gazette JULY 30, 1943
! ^ f llnWing descriptions covered by the 
! dVi^Lcach

i Description

141
eyries in that other ---------- —

____such gCf^ST8 f° tbe land frontiers of India any
infco such country vyhHl^ haV° n,0t Prcvious,y boCn imported 
outside India ^ ^ or Par^y bY sea, from any country

2. This licence i 
any goods of 
the i

Part of
Schedule * Serial 

No.

All serials
^\\ descriptions given in Part I of the I

is without prejudice to the application to
import nf iother prohibition or regulation affecting

such froods ,rf0dS ^ may be in force at the time when 
o^ous are imported.

IMPORT TRADE CONTROL
Open General Licence No. IV

pursuance of Commerce Department Notification
Government dated ,the lst July 1043, the Central 
from ®1.ves ®enpral permission for the importation
inelnrWr C?ulntp1’ unfcd further notice, of goods which 

tciudetl in the schedule to the said notification and which : —
r } ?re, ona fide samples or advertising matter supplied
. 0 Clarg° I1°I' exceeding Rs. 100 in c.i.f. value in one
consignment, or
o^oZ:XoT *l°m duty on importation by or on behalf 

fication No. 33-Cus.

j ^"ol[s of n
I C"gchedul0, parts ancl fittings excluding ’
i ,,rt d>osfs tea chest linings and tea chests 
l “,,,nli-1n!nc aluminium.
> co^altl n? hemp (fibre)

,11,,Up excluding raw mamlla hemp (fibre)
k:^“i,ibro :: :: ::
! :\\o?

II 2

II 3II 4II In5II 6 * No.fibre
gj=£il .Yl*.rn circles, sheets and other manufac- 
^1,,,ni,l,not otherwise specified. 

llir°light ingots, blocks and bars of alumi-
^nianu
^u'mois'and hand tools ..
Precision and measuring tools ..

II 7II 12
II are13
II 19
II 20
II 21
II 22, 23, 24 

and 25.
.Abrasives

etc., under items Nos. 46—50 of noti- 
r, -j dated the 22nd June 1935, of the
government of India in the Finance Department (Central 
vevenues) as amended up to the date of the 

licence.

II 26Crucibles
Belting. • ■
AlUn,itnining aluminium.

C°estic hardware and stoves made of alumi-

II 27 and 28chest linings, and tea chests IVtea 153
issue of thisIV 267poio

jletalTamps and parts of lamps made of alumi-

^JJers’ requisite made of aluminium 
Aluminium powder ancl paint . . 
hort and industrial diamonds 
Diamonds unset and imported uncut excluding 

5 bort and industrial diamonds.
Port nncl industrial diamonds only________ ..

This licence is without prejudice to the application to 
any goods of any other prohibition or regulation affecting 
the import of goods that may be in force at the time when 
such goods are imported.

IV 271

IV 327
V 33
V 60 IMPORT TRADE CONTROL 

Open General Licence No. V 
In pursuance of Commerce Department Notification 

No. 23-I.T.C./43, dated the 1st July 1943, the Central 
Government gives general permission for the importation 
from the United States of America of any of the goods 
specified in the Sohedule to the said notification which are 
imported by the Government of India under the procedure 
prescribed for Lease and Lend supplies from that country.

N. R, PILLAI

V 61

V 69,99, 104
Provided further that this permission do.es not apply 

to cinematograph films printed in the British Empire 
from negatives either produced or owned by companies, 
firms or persons established in countries outside the British 
Empire.

This licence is without prejudice to the application to 
any goods of other any prohibition or regulation affecting 
the import of goods that may be in force at the time when 
such goods are imported.

Secretary to the Government of India

The 2Ilk July 1943
No. 15524—Com-9/43-Com.(C).—Tile following noti­

fications, issued by the Government oi India, Department 
of Commerce, are republished for general information.

By order of the Governor 
W. \V. DALZIEL 

Secretary to Government

IMPORT TRADE CONTROL 
Open General Licence No. I#

In pursuance of Commerce Department Notification 
No. 23-I.T.C./43, dated the 1st July 1943, the Central 
Government gives general permission to all persons to 
import until further notice from Iraq, Iran, Muscat, Bahrain,
Kuwait and the Trucial Shaikhdoms any of the following
goods falling under the item and part of the Schedule to ^Jew Delhi, 51 h June 1943
the said Notification mentioned against, them, provided >^0 04.\\; p. j. (G.)/ i3—In pursuance of sub-rule (2) 
they are imported in bulk in a tanker:— 0f rll]e 15 0f- t>he War Risks (Goods) Insurance Rules the

arv ?^-ial ?°' ^ Description .... .. Central Government is pleased to direct that the following
V 1W T20. ° ’ m0t0r SP‘ further amendments shall be made in the list of recog”
2- This Licence is without prejudice to the application to nised Loss Assessors, published with the notification of the 

®y goods of any other prohibition or regulation affecting Government of India in the department of Commerce
he import of goods .that may be in force at the time when No. 25-W. R. 1-/40, dated the .8th Decembei 1940,
lllcb goods are imported. .. namely , „ , ■, 1 ,

IMPORT TRADE CONTROL To the said List, the following entries shall be added,
T Open General Licence No. Ill
ln pursuance of Commerce Department Notification 

, 23-I.T.C./43, dated the 1st July 1943, the Central
government gives general permission to all persons (1) to 
. d°l‘t from the Portuguese Possessions in India any oi 

S°°ds specified in the Schedule to the said notification, 
j\cept goods of the following descriptions covered by the 

in that Schedule noted against each : -____________

War Risks Insurance

I

namely : —
‘219. Mr R. C. Lester,

Binnaguri Post Office, Duars.
220. Mr. W. S. St-owell.

Hasimara Post Office, Duare.
221. Mr. D. Napier, C/o New Chunita lea Estate, New 

Chumta Post Office, via Sukua, D. PI. Rly.
222. Mr. J. A. D Wilkins. G/o Pussimbmg Tea Estate,

Ghoom Post Office, D. H. Rly
223. Mr. R. Ross, C/o Beech Tea Estate, Hasimara Post

Office. Jalpaiguri.
224. Mr. C. G. 

mara. Post Office, Duars.
20;) ]\lr. N. H. Dinnin, C/o Belgachi lea Estate, lam-

ehatta Post Office, via Siliguri, K. B. Bly.
Mr. T. A. Ba-Idrj, C/o Tnmson lea Estate. Mary-.

boils Post Office, via Darjeeling, D. H. Bly.
007 Mr. D. A. C. Farrcn, C/o lecsca \alley lea Estate,

Hmali Rungiiot Post Office. North Bengal, 
oos Mr. 5, W. Powell. C/o Dekliari Tea Estate, Rajmai

271 ^.iq^Mr^B. B. P. M'Intyre, C/o Teloijan Tea Company

Limited, Moran Post Office, \ssam.
33 * 031) Mr E. B. Sim, C/o Joreliau.t lea Company Luni-

Cinnamara ’Post Office, Muriani. Assam 
031 Mr W. C. Cron helm. C/o Smglo Tea Company 

, "L; * i‘ .laboka Division. Sonar! Post Office. Assam.
— * M,. \ 11. Dawkins. C/o East India Tea Company '

j Duflating Division, Titabar Post Office, Assam.

C/o Uuldibari Tea Estate, "

C/o Malangi Tea Estate,
\To.

Serial
No.

Part of 
ScheduleDescription

Smyth, C/o Satali Tea Estate. Hasi-
cludin818 ,aad. Parfcs and fittings thereof ex- 
cheqt ® a*urninium tea chests linings and tea 

law m! ^utaining aluminium.CCnillahomP(fibro)
■aw .^excluding raw rnanilla hemp (fibre)**SRfibre- ••
& ■' '■ ::

2II

3II •lII 5II 6II 7II 153
f-r>nfvUrn tea chest linings, and tea chests
orne^lHg aluminium.
ni(,,n c Uu'dware and stoves made of aluim-

IV
267IV

lotaj 1'
uiiJlTiarriP's &nd parts of lamps made of alumi- 

rackers’ .Lin;,.cquisitos made of aluminium 
Hnrl r° P0Wc'er and paint 

mdustrial diamonds

bon- UnsG^ Hnd imported
' -C.an6 industrial diamonds. ________ .

«uoh goods Tiave'been manufactured or produced
,0se territories ; and (2) to import by land Horn any

IV
327IV

V 60, 69, 99 
and 101.

'■'U V
61Vuncut, exclud­

er
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Mr. C. R. W. Ashttold. Beliubor Tea Estate, 277. Rai Upondmlnl Ray Bahadur. C/0

Bornlii T„, C„,„ »*

Mr. P. C. Oitsebottntc. C/o Boon. Doonm Tea Con.- 2.9 Mr. H. 1<. CI.uk. C/o bubong lea Es)

_ ganga Post Office. Daijeelmg.
%7° lK’.' r~Vwifcv.St,.ilh. C/O Tingn Too Con,poo/ " 281. Mr. B L. BnUn. C/o Sookiolin. T(<

““rrt; *. s" *3.%**.^
-I r • • i> , /-\.v;\ - ••..ill *uiii Post Office. Assam.

^SO.^Mr. M. Irvine. C/o Gun gar am Ten Estate. Bagh- 283. Mr. J. P. Harper. C/o Tinkong Tea Esta 
' “rr •' p -t Otti * * silkuri Post Office, Assam.
°O§40 Mr .1 0 Rae.V/o Dessai and Parbuttia Tea Com- 284. Mr. S. A. Pearson. C/o Dewan Tea Estate a 
pauy Limited. Mariani Post Office. Assam. Post Office. Cachar. . ' ^

°41 Mr R A Crampton, C/o Bordubi Tea Company 2sb. -Mr. .R- F. King, C/o Gillapnkii Tea Estate 
Limited. Doom Dooma Post Office. Assam. Post- Office, Upper Assam . ’ *■

C/o Bishnauth Tea Company 28b. Mr. R. J. Clarke, C/o Dirai Tea Estate, m 
Limited. Pertabghur. Sootea Post Office, Assam. Post-Office, Assam.

248. Mr. X. Dawson. C/o Borelli Tea Company Limited, 28/. Mr. P. G. Godsell. C/o Digit!turning Tea ].y 
Phuibarie Division. Bali para Post Office. Tezpore. Assam. Doom Dooma Posit Office, Assam.

244. Mr. ]). C. Hodson. C/o Eastern Assam Tea Com- 288. -Mr. R. H. Hossack. C/o Kovah Tea Estat 
panv Limited. Chabua Post Office, Assam. cherra Post Office, Cachar.

24"). Mr. J. M. Ston-ie. C/o Lackntoorah Tea Estate, 289. Mr. W. H. Mat th mews, C/o Darjeeling Te; 
Svlhei Post Office. Chinchona Association, Limited, Rungli Rung]i0l°r
‘24b. Mr. C. W. Morley. C/o Koomber Tea Estate, Office. D. H. Rly.

Kurilbhir Post Office. Cachar. ' 290. Mr. C. T. Irwin, C/o Bharnobari Tea Estate. fc
247. Mr. T. A. Everard, C/o Doloo Tea Estate, Dalu mnra Post Office. Duars.

Post. Office. Cachar. 291. Mr. FI. St. J. .Morrison, C/o Demdima Tea &
248. Mr. P. Trinkle. C/o Dhoiai Tea Estate, Kukichara Birpara Post Office, Dooars.

Post Office, Cachar. ‘ 292. Mr. E. CL L. Weg, C/o Binaguri Tea £P
249. Mr. X. Mackenzie, C/o Roopacherra Tea Company Binnaguri Post Office, Dooars.

293. Mr. F. M. Anderson, C/o Hatticherra Tea E?t 
Silchar Post Office, Cachar.

294. Mr. I. D. Stephens, C/o Kalline Tea Estate, K- 
Post Office. Cachar.

Rich an ,
;V

23 d. st*t6i l.
at® 0

Cl

te, rf:111

242. Mr. B. 1. Barry,

e,

Limited. Vernerpur Post Office. Cachar.
25U. Mr. G. McIntosh. C/o Hantapara Tea Estate, 

Hantupara Post Office, Jalpaiguri.
251. Air. J. J. C. Waston, C/o Gandrapara Tea Estate, 

Banarhat Post Office. Jalpaiguri. 295. Mr. F. X. Gamble, C/o Banarhat Tea Conij 
252. Air. A. L. Parnell. C/o Halmirah Tea Company Limited. Banarhat Post Office, E. B. Rlv., Central Do:

29G. Mr. C. A. L. Burton, C/o Kodala Tea Est 
Kodala Post Office. Chittagong.

297. Air. A. S. Macwhister, C/o Cinnatolliah ' 
Estate. X'ortlf’ Likhimpur Post Office, Assam.

298. Mr. B. N. Crees, C/o Lopchu Tea Estate, Loj 
Post Office. Darjeeling

299. Mr. G. B. Alexander, C/o The Corramore
250. Air. •). Forbes, C/o Allvnugger Tea Estate, Sham- Company Limited, Hatigarh Post Office, Darrang. 

shernagar Post Office. Sylhet. 300. Mr. G. Gordon, C/o Deundi Tea Estate, Sk
. Air. J. C. Henderson. C/o Ranicherra Tea Estate, sanj Post Office, A. B. Rly.

Saihhal Post Office, Darn Dim. B. & A. Rly. 301. Air. A. Brown. C/o Iringmara Tea Company l
2;>s. Mr. A. G. Brown. C/o Hahaipatha Tea Estate. Alai ted, DwarbuncI Post Office, Cachar.

Post Office, Dooars. ^ 302. Alv. K. O. Smith C/o Mcmeirkbal Tea U
2.»9. Air. -J. W. McKenzie, C/o Sungma Tea Company Alonierkhal Post Office, via Silchar, Cachar 

limited, Xagri Spur Post Office, via Sonada, D. H. Rly. * 303. Air. R, A. Palmer, C/o Tlianai Tea Estate, E
200. Air. R. H. Ferguson. C/o Leesh River Tea Estate, Post Office. Assam.

Pillans Hat Post Office, Jalpaiguri. 304. Air. A. Skene, C/o .JaintL Tea Estate, Hat*
-01. Air. J. E. Boyd, C/o Ranicherra Tea Estate, Saili- Post Office, Dooars. 

hat Post Office B. A. RK. 305. Mr. C. Mackessack, C/o Hapjan Purbot •
T» r‘ X' 1, Daut(Jr* C/° Ru-thna Tea Estate, Juri Estate, Naherka’tia Post Office, Assam.

oJ«°irCe,n5ret;- • , 306. Air. Geo. Alackerron, C/o Kuturi Tea *
203 Air G. E. Xormington. C/o Bundapani Tea Estate, Jakhlabandha Post Office, Assam.

Banarliat Post Office Dooars, Jalpaiguri. 307. Air. M. H. Burton, C/o Halem Tea Estate,
• • 1 • O. Ricketts. l»/(» Taipoo Tea Association, Post Office, Assam.

Baghdora Post Office. D. PI. Rly North Bengal. 308. Air. F. G Marsh, C/o Phoobsering Tea E*
v * i Darn fold, C/o Gmg Tea Estate, Labong Lebong Post Office. Darjeeling. . r

%>6 I* °m ' l er,^r ri i • rr -r-, ^ - E. Legge, C/o Kallinecherra, Kalai'1
20u. Mr. J. Alaokie. C/o C haloum Tea Estate, Matelli Office, Cachar. ,

* 0,^)7 ' F 'tvHf' 1 a v r\ rP r. T. Dominy, C/o Binnakandy, Bi,,lia .
M Hughes. C/o Xew Glencoe Tea Estate, Post Office, Cachar.

•T)8 ^r, mCLf, 00alp/ TT T Mr. O. F. Hamilton. C/o Endogram,
Urx£ ^'1I ,.as?er: C/’° H°Pp Tea Estate, Xagrakata Office. Cachar.
Post (Jmee, Jalpaiguri.

269. Air. \\ . Stewart, t,/o Tirrihannah Tea Estate, Pani- 
gharta Post Office. Bagdora. D. H. Rly.

2.(>. Mr. J. T. Anting. C/o Xewlands Tea Estate, New- 
Iands Post Office. Jalpaiguri.

271. Mr. D.

Limited, Golaghat Post Office. Assam.
253. Air. A. Simmonds. C/o Oraiigajuli Tea Estate, 

Panerihat Post Office. Assam.
254. Air. W. Cullen. C/o Bidyanagar Tea Estate, Dullob- 

cheira Post Office, Sylhet.
255. Air. \V. T. Sturrock. C/o Jetinga Valley Tea Estate, 

Damcherra Post Office. Cachar.

257

Kumbllir<

P. Archibald. C/o Derby, Derb> 'j313. Mr. Wm.
Office, Cachar.

313. Mr. H. G. Webb, C/o Tilkah, Lakhip"' j 
Office, Cachar. ■ 106

814. Air. E. \V. Bishop, C/o Lungla, Lanin P°s j

C/o Shuinsh<?rlll‘|

!

H. Barnes, C/o Chuapara Tea Estate, Svlhet 
Chuapara Post Office. Duars. "a 15 vr,. p r, . c.
^ ^ J mimic C/o Selirnhong Tea Estate. Xagri Shumshernuggt Post-Office1'*Svlhet 

Sp,,,. Po,. Oftee. vu, Soiiadii. D. H. Rlv 31G. Mr. £ Kvdd, C/o ukaLand Cbanrlkbir--
^ - . C /o Empire of India and Ceylon khira Post Office Svlhet °

Tea C'ornpany Limited. Barjuli Post Office, Assam. ’
2«J. Air. AI. D. Jalan. C/o Dinjoye Tea Estate, Chabua 

Post Office, Assam.
275. Air. A. E- AlcWilliani. C/o Balipara Tea Estate,

Lokra Post Office. Assam.
276. Air. C. !' • 9' ^ handler. C /o Paboojan Tea Company 

Limited. Barahnpjnn Post Office, Assam.

Cl-

,
dkhi^ I317. Mr. G. R. Hughes. C/o Pathini. Clinn

Office, Sylhet. f-iGin'11818. Air. I). R. Livingstone, C/o ITnttikhira* 
Post Office, Sylhet.

819. Mr. H 
Office, Sylhet.

■:

i
LangSiuclaii*. C/o Pfirbutpore,
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. via Chandkhira. ^ Hattikhira Post AttnrT c
/ °?9|' Mr. W'm. Murray, C/o Sathijao, Ra't^ann n Calcutta." ’’ ' ^'lm’ C/° MacneiU and Company,

a-' Svlhefc. ‘ " oaun I ost .-J5Q jv r ,
l,fS’ Mr. J- r- IreIand- C/o Ohundeechorrn Pi , PanyLimited’rnWUrt'C^oTumerMorrisonandConi- 
J± vL Shniataganj. Sylhet. ^ch«ra, Chandpur 860 c r ■ „ •
3%. Mr- J- G. -J«nes, C/o Dhoolie. Titabar Post Offic» Co“Pa“y Limited, BCnSta /0 Aluram,Um Manuf"“S 

H. U Shaw, C/o Metboni, Bokakhat a* *"** ***"

°82l: G- Cheny> °/° Panbarrv, Gorganga Post C/° ^ Teleph°ne COTP°ra'

°B: MnaE. Buchanan, C/o Bokakhat, Bokakhnt Post '^utta. C/° BnWh Insulated Cables

°S: K- W- B. Pigot, C/o Kliongcrg, Rapnai P„st ^ C/° ^

Office, Assam. , A Maokintosh Burn Limited, Managing
3'2S. Mr. B S. C. Cionnelm, o/o Sonabheel, Bindukuri ° ^Gillanders Arbuthnof and Companv. Calcutta.
,st Office, Assam. New Delhi., mil May 19t?.
329. Mr. A. M. Mnthieson, C/o Bogabagh, Senakari tv °'tA'i'-R I. (G.J/43—In pursuance of section 6 of the

Post Office, Assam. ° °epalWtl "^ R'sks fGoods) Insurance Ordinance, 1940 (No. IX
’ 330. Mr. B. G. Metcalfe, C/o Marangi, Letekuian iw ?! P . 6 Centra! Government, is pleased to direct that

Office, Assam. * J °b“ tha following further amendment shall be made in the
331. Mr. A. Murdoch. C/o Bamgaon Balinara Post I,?tJJloat,on of J® Government of India in the .Department

i Office Assam. ° ’ m,1P™ of Commerce, No. 7.W.R.I./40. dated the 14th September
332. Mr. K. S. Wood, C/o Nahor Habi, Lakwah Post T LA , , ‘

Dffipe 'Yssam. • c . Schedule annexed to the said notification, the
333! Mr. W. J. Leonard, C/o Woka, Purkatinv Post fol,^!“g aha11 be inserted, namely

Office Assam 7 ° 10St Sentinel Assurance Company Limited, Bombay.
*4. Mr. B. F. Stephen. C/o Keomtai, Badlipa, Poet So. X-W.nl'fa’i'it-in'Lm’L 5*the poweaa oo„-

« A. O. J .Boston, C,e Sing.4, Dheitiajeh D»™s fiV’&flS
oL Ar6> . _r . v Central Government is pleased to direct that the following
-Sou. Mr. J. C. Waddell, C/o Dessoie, Mariam Post amendment shall be made in the notification of the Gov-

Office, Assam. eminent of India in the Department of Commerce No. 70-
33/. Mr. H. 111. \\ oolmer, G/o I\anu, bapakhati Post W.R.L/42, dated the 14th November 1942, namely : —

Office, Assam. In item 23 of the Schedule annexed to the said notifica*
338. Mr. A-. D. Mitchell, C/o Balseri. Darrang-Panbari lion, after the word “Vessel”, the words “or in transit

Post Office, Assam. shall be inserted.
339. Mr. A. 0 .Deck, C/o Svlee, Sailihat Post Office, New 19lh June m3

” oin^r* • - ^ —j No. 27-W.R.I. (G.)/43—In exercise of the powers
340. Mr. A. V. Bishop. C/o Nya Sylee, Kagrakata Post conferred by section 14 of the War Risks (Goods) Insur-

Office, Jalpaiguri. ance Ordinance, 1940 (No. IN oE 1940), the Central Gov-
341. Mr. G. M. Harper, C/o Kurnai, Matelli Post Office, eminent is'pleased to direct that the following further

Jalpaiguri. amendments shall be made in the War Risks (Goods)
342. Mr. E. P. Johnson, C/o Ckengmari, Daichsng Post insurance Rules, namely : —

Office, Jalpaiguri. • In the second column of the Form set forth in the
343. Mr. R. T. Thomas, C/o Toorsa, Dalsingpara Post ]7ourth Schedule to the said Rules—

Office, East Dooars. (i) ’in item 1, the words, figures and brackets “and also
344. Mr. G. R. Entwisle, C/o Dalsinghpara, Dalsingpara 0f' Loss Assessors appointed under rule 15(2)” shall be

Post Office, East Dooars. omitted ; and
345. ‘Mr. R. H. Rankin, C/o Dalmore, Birpara Post (jj) in item 5 after the word “Scheme”, the words,

•Office, Jalpaiguri. figures and brackets “and remuneration and expenses of
346. Mr. H. F. Dempster, C/o Ethelbari, Birpara Post L°oss Assessors appointed under rule 15(2)” shall be

Office, Jalpaiguri. inserted.
347. Mr T R niovk O R F- C/o Salonah Tea Estate, New Delhi, 191h June 1943

Galana Post Office Awm' ’ . No. 2S-W.R.I. (G.)/4S—In .pursuance of sub-rule (0)
348. Mr W N Davis C/o Kandeli Tea Estate, ICathia- 0f rl,]e fi of the War Risks (Goods) Insurance Rules, the

tali Post OffiCP Ltfir. Central Government is pleased to fix the rate of premium
.,849. Mr. \ W H Timms C/o Katalgoorie Tea Estate. payabIc- under any policy of insurance issued under the 
^riani Post Office Wsam Kehemo in respect of the quarter ending 30th beptember

350. Mr T tj’ ‘ ‘ q/0 Airduckie Tea Estate. Mam- ^43 at two annas and six pies pci month or pait of a

•y-A oiT • .."°ng P't.-Col. Read, I.E., Executive ’ Joint Secy, to the GotH. of India

. 352. Mr.
Smiled, r 
P f3. Mix 
ta|cutta. 
n fj4- Mr.
Lalcutt.a 

355. a

143320.

I

The 26th July 1943
No 15645-Com.( G).—The following notification of 

MacneiU and Company, Gove;nment 0f India in the Finance Department (Central
B~> " s'"7'6.,.rn.,

W. W. DALZIEL 
Secretary to Government

Keen, WilliamsJ. P. Heatlv, C/o Guest
Calcutta.

.D. H. Mackav, C/o 

Michael, C/o
and Company, 

Bengal Aerating Gas

ThomasJ.

ict0 t * Humphrvs. C/o
^Ifc/o Shaw Wallace, and Company

h Central Excises 
Simla, 22nd May 1943

NTn 18 In oxerciso of the powers conferred by section 
C/o Martin and Company, ^ Qf Matches (Excise Duty) Act, 1934 (XVI of 1934),

Cal

. E. Johnston.
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the Central Government is pleased to direct that the Arya Satyagraha ^described on its title page as 
following amendment shall be made in the notification ot been written by Satdeo Vidyalankai and printed 
the Government of India in the Finance Department Arjun Press, Shraddanand Bazar (Bum Bastion ft ^
(Central Revenues), No. 71-Central Excises, dated the 1st Delhi, contains words and visible representations
October 193S, namely:— tend to promote feelings of ^ enmity and hatred bet**

In the list of territories set forth in the said notification, different classes ol His Majesty’s subjects and to bring
the ontrv {< Dhraneadhra State " shall be omitted. hatred and contempt and to excite disaffection

K. G. JACOB the administration of the Hyderabad State and so
Dy. Secy, to tkc Govt, of India the nature described in clauses (A) and (i) of the

Press (Emergency Powers) Act, 1931 as amended hi 
Indian States (Protection) Act, 1934 ; ^

Now, therefore, in exercise of the powers conferro l 
section 19 of the Act first cited the Chief Commission • 
pleased to declare every copy of the said book tn°V’ 
forfeited to His Majesty. *

The 27th July 1943
No. 15760—Com.-54/43-Com.(C).—The following

notification, issued by the Government of India, Depart­
ment ol Industries and Civil Supplies, is republished for 
general information.

By order of the Governor 
\\\ W. DALZJpL

Secretary to Government
The 28th July 1943

No. 2326-C.—The following notification by the Gc, 
ment of Bengal is republished for general information

By order of the Governor 
J. BOWSTEAD 

Chief Secretary to Govern 
Home (Press) Department

°vern.IXIUSTRIM. COXTRUI.
.Vciv Delhi. 12ih June 1943

No. 27)1-1.0. (B) (i)9'/42—In exercise of the powers con- 
ferred by sub-rule (2) of rule 81 of the Defence of India 
Kul'.'s, the Central GovcTiiment- is pleased to direct that 
iho loll owing amendment shall be made m the Sulphate of 
Alnminia Control Order. 1943. namely : —

1. In >ub-clause (ti) of clause G of the said Order, before 
tlie word " Person”, the word Any” shall be inserted.

2. hi Form D appended to the said Order, below the
the following shall be

ment

The 21st July 1943
No. 677-Pr.—Whereas in the opinion of the Governor 

the book in Hindi entitled “ Satyartha Ram ay ana" 
written by Mithilendu, said to be published from % 
unauthorised Press named the “ Pancham Bahini Press" 

This Licence shall be valid lor the period commencing Calcutta, contains prejudical reports of the nature describe
in sub-rule (7) of rule 34 of the Defence of Lidia Rule; 
read with clauses (e), (/) and (A) of sub-rule (6) of that rule

/

words ""Licence No.
inserted, namely

and ending onfrom
PI. M. PATEL

Deputy Secy, to the Govt, of India Now, therefore, in exercise of the power conferred h 
clauses (d) and (e) of sub-rule (I) of rule 40 of the saic 
rules, the Governor hereby prohibits further publication 
sale or distribution of the said document and declares to b 
forfeited to His Majesty all copies, wherever found, of tL 
said book and all other documents containing copie- 
reprints and translation of, or extracts from, the said book

By order of the Governor 
A. E. PORTER 

Addl. Secy, to the Govt, of Bony:

110ME DEPARTMENT 
NOTIFICATIONS 
The 23ra July 1943

No. 2269-C.—The following notification by the Govern­
ment ol the Punjab is republished lor general information.

By order of the Governor 
J. BOWSTEAD 

Chief Secretary to Government 
I-IOMF DEPARTMENT 

General
riiOS-JKIl’TtOX

The 16th June 1943 LAW DEPARTMENT
NOTIFICATIONNo. 1032/12414-P.B.— In exercise of the powers con­

ferred by section 19 oi the Indian Press (Emergency 
Powers) Aci. XXIII of 193], rhc Go\ernov of the Punjab
declares to be forfeited to His Majesty all copies, wherever Mo. 15663-J.(C).—The following notification 
found, oi a hook m .English entitled ‘"Frontier Speaks”, Government of India in the Legislative Department- 
written and published by Mohammad Yunus for the republished for general information.
Minerva Book Shop. Lahore, and printed by Mirza Moham­
mad Sadiq, keeper of the Ripon Printing Press, Lahore, 
and all other

The 26th July 1943
of

By order of the Governor 
W. W. DALZIEL 

Secretary to Governnwl
locuments containing copies, reprints or 

translations of. or extracts from, the said book on the 
ground that it contains matter of the nature described in 
clause (il) of sub-section (1) of section 4 of the said Act. 
u*ad with section 10 of the Criminal

New Delhi, 30lh June 1943
No. F. 203/4I-C. & G. (Judl.)—In pursuance of 

section (2) of section 1 of the Federal Court Act, 
(XXI of 1941), as applied to the Santai Parganas 
and the Chota Nagpur Division in the Province 
the Jaunsar-Bawar Pargana of the Dehra Dun {j 
and the portion of the Mirzapur District south 
Kaimur Range in the United Provinces, the 
excluded areas in the province of Madras and the - 
of Sambalpur, tlie district of Angul and the 
Khondmals in the Province of Orissa, the Central 
ment is pleased to appoint the 5th July 1943 as 
on which the said Act shall come into force in

Law Amendment
Act , NX HI oi 1932. pistn?

of Bibf?F. C. BOURNE
hief Secretary to Government, Punjab 

The 27th July 1943
No. 2313(C).—The following notification by the Chcif 

Commissioner, Delhi, is republished for general'information.

V

By order of the Governor 
J. BOWSTEAD

Chief Secretary to Government
d*the

tbo ;ii!General

The 3rd May 1943 areas.
BIND BAS.XI PRASAD 

A ddl. Dy. Secy, to the Govt
No. F. 8(3) 43—Whereas it appears to the Chief 

Commissioner of Delhi that the book in Hindi entitled
; oj

c
Cuttack: Trintc i and Published by S H. Khan, Superintendent, Govt. Press, O. G. 3 8-340—30-7-1943
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